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REPORT OF THE PUBLIC ACCOUNTS COMMITTEE.

Part I.—Civil, Posts and Telegraphs, and Defence Services.

Financial results of the year—The following table compares the

original grants and appropriations with the actual expenditure for the
year :—

[In lakhs of Rupees.]

Original grant  Final grant Actual

or or expenditure.
“appropriation. appropriation.

Expenditure charged to revenue (Voted) . 23,44 23,60 22,91
Expenditure charged to capital (Voted) . . 1,09 1,09 68
24,63 24,69 23,69
Disbursements of loans and advances (Voted) 1,35 1,47 1,33
Total Voted . 25,88 26,16 24,92
Expenditure charged to revenue (Non-voted) 76,35 79,97 79,91
Expenditure charged to capital (Non-voted) . 18 16 14
Total Non-voted . 76,63 80,13 80,05
Total expenditure charged to revenue . . 99,79 103,57 1,02,82
Total expenditure charged to capital . . 1,27 1,26 82
Disbursements of loans and advances . . 1,36 1,47 1,33
Grand Total . 102,41 108,29 104,97

There was thus a total saving of Rs. 132 lakhs or 1:24 per cent. of the
final grant.

The following table compares the percentages of savings in the three
main sections of the budget for the last five years :—

1933-34. 1934-35. 1935-36. 1936-37. 1937-38.

Expenditure charged to revenue . 1-0 —1-1 -56 -35 73
Expenditure charged to capital . .  15-2 8-9 699 1678 34-4

Dmbursements of loans and advanoes . 23-3 49-2 8-79 50-82 9-52
Combined per&nt&ge . . . 2.7 2-9 1-69 3-21 1-24

The combined percentage in 1937-38 has been the lowest during the
past five years.
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9. Ezxcesses.—In the following cases actual expenditure exceeded the
grants voted by the Legislature —

Exoess
Item Name of Grant. Final Grant. Actual requiri

No. Expenditure. the vote of the
Legislature.

1 12.—Executive Counail . . . 1,18,699 1,19,054 355

2 29.—Lighthouses and Lightshipe . 9,05,000 9,11,765 6,765

3 32.—Geological Survey . . . 2,18,000 2,23,808 5,808

4 36.—Mines . . . . . 1,36,000 1,41,5659 5,669

5 37.—Other Scientific Departmen . 2,80,000 2,80,118 118

6 b56.—Joint Stock Companies . . 1,30,000 1,30,044 44

7 b58.—Currency . . ., - . 13,23,000 13,38,049 15,049

8 61.—Superannuation Allowances and

Pensions . . . . 1,07,23,000 1,11,43,246 4,20,246

9 62.—Stationery and Printing . . 41,39,000 42,23,272 84,272

10 70.—Andamans and Nicobar Islands . 29,865,000 29,865,825 825

11 79.—Commuted Value of Pensions . 7,07,000 7,99,684 92,684

The more important excesses are briefly explained below :—

Item 2.—The excess was due to more contribution to General Reserve
Fund as a result of increase in receipts from light dues.

Item 3—The excess was the result of more English charges on stores
for India, liability for which was brought forward from 1936-37, also

more charges for leave and deputation salaries and sterling overseas pay
drawn in England.

Item 4—The excess was caused by more expenditure on leave and
deputation salaries and sterling overseas pay drawn in England.

Item 7.—The excess was due to increased and accelerated demand for
currency notes.

{tem 8—The excess was caused by heavy adjustments on account of
pensions and commuted value of pensions made at the end of the year.
Item 9.—More expenditure on purchase in India of stationery stores

due to unforeseen demands from paying and non-paying Departments
mainly contributed to the excess.

Item 11.—The excess was mainly the result of more payments of
eommuted value of pensions in the Posts and Telegraphs Department.

We recommend that the necessary excess grants be voted by the
Legislative Assembly. i i d
Last year an excess of Rs. 27 under Grant No. 81 in the accounts for
1936-37 was recommended by us for an excess grant but this was not
accepted by the Assembly. We have given further thought to the matter

and recommend again, as no question of financial substance is involve
that this small excess be regularised. -

. 3. Minutes of Proceedings—We append the minutes of .proceedings
whieh we desire, as usual, to be regarded as part of our report. In the
following paragraphs we refer only to some of the more important ques-
tions considered in the course of our examination.
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4. Accuracy of budgeting and control over expenditure—We are
glad to learn that, in accordance with our recommendation, lump sum
cuts for probable savings are being made in all Grants, especially under
sub-heads, where it is found that there have been savings year after year.
In the course of our examination, we had occasion to mnotice that
appreciably large voted savings occurred in the last three years in Grants
Nos. 30.—Survey of India, 31.—Meteorology, 41.—Agriculture, 47.—
Aviation and 82.—Loans and Advances bearing Interest. We think it
will be useful for the Finance Department to make a note of the per-

sistence of savings under particular heads so as to make suitable cuts in
the next budget.

The savings under a number of sub-heads in Grants Nos. 40.—Publiec
Health and 44.—Imperial Institute of Sugar Technology were attributed
to delays in getting the services of experts for certain posts. We have
given considerable thought to the matter and have come to the conclusion
that, in cases where difficulties in recruitment are expected, the provision
in the budget estimates should be subject to a substantial cut for probable
savings. Later on, if there is an excess on account of earlier recruitment
than anticipated, there would be no objection to the submission of a sup-
plementary demand to the Legislature.

We are impressed with the necessity of comparing not merely the
final appropriation with the actual expenditure but also the original
appropriation with the final appropriation and actual expenditure. In the
case of voted grants, the original and supplementary grants are showu
separately, but we regard it equally important that, in the case of noen-
voted heads, the original appropriation also should be brought to notice,
particularly when large additions are made by executive orders.

Our recommendation that larger units of appropriations shouid be
devised in a limited number of Grants as an experiment to see if it would
lead to more accurate estimating and to economy, is, we are informed,
being tried in Grants Nos. 4.—Salt, 28.—Ports and Pilotage, 41.—-
Agrienlture, 60.—Civil Works and 63.—Miscellaneous, in the estimates
for 1939-40. It is, of course, not possible to know the result of the ex-

periment until the appropriation accounts for 1939-40 are ready, but we
shall await it with interest.

5. English Expenditure—We have been struck by the wide variations
' noticeable under the sub-heads relating to English Expenditure, prima
facie suggesting a deterioration in budgeting and control. In explana-
tion it has been stated that 1937-38 was the first year in which all ex-
penditure in England was split up for incorporation in the relevant sub-
ject and Area demands ; and that more accurate estimates would be
possible after two or three yvear’s actuals are available. In regard to leave
salaries, where the variations are the largest, we are informed that, as
there were no leave programmes or forecasts available for framing
reliable estimates, the High Commissioner based the original appropria-
tions upon the latest actuals available. Without minimising the difficul-
ties attendant upon the preparation of reliable forecasts, we consider it
desirable that the Finance Department should examine whether the Hich
Commissioner should not be asked to base his estimates on leave pro-
grammes or forecasts furnished to him from India, as well as on past
actuals.




4

6. Works Ezpenditure—We have repeatedly drawn attention to the
large savings under the Grants dealing with Works Expenditure,
especially in the provision for Major Works. We are assured, however,
that two recent changes, namely, prior consultation with the Labour
Department regarding the provision in any year for a work which it is
decided to include in the budget estimates, and the preparation of a sup-
plementary list of approved works to be financed out of savings, will go
far to remedy this unsatisfactory state of affairs. Although we trust that
these changes will lead to an improvement in the budgeting and control
of this Grant, we feel it necessary to recommend that lump sum cuts
should be applied more closely and rigorously in future at the time of
budget estimates, especially in respect of new works, in order to counteract
this persistent tendency towards overbudgeting for Works Expenditure.

We had suggested last year that, in the case of large capital projects
requiring a number of years for completion, the possibility of devising a
procedure under which the required sum may be provided in a fund from
which expenditure can be met as the work progresses, should be con-
sidered with a view to avoiding the difficulties of grants and lapses. We
must admit that, on further consideration, we are not so sure that this
would be the right procedure to adopt, for, as pointed out by the Auditor
General, it is a further step in the process of voting money out of
account, and thus vitiating parliamentary financial control. The ques-
tion is, however, not of any immediate importance, as no large capital
works are likely to be undertaken in the near future.

7. Unnecessary Supplementary Grants.—We are gratified to learn
that the year 1937-38 was the first year out of the preceding 5 years, in
which no supplementary grant presented to the Legislative .Assembly
proved to be unnecessary. It is a source of satisfaction to us that our
recommendations in this matter have resulted in a progressive improve-
ment.

8. Audit of Revenue Receipts.—The audit of revenue receipts,
particularly Customs and Income-tax, had engaged our interest for a
considerable time. The very full report made to us by the Auditor
General on this matter has satisfied us that the scope and functions of
audit have been defined on correct principles, and that within the field
demarcated for the proper performance of its duties, the system is fune-
tioning smoothly and efficiently. We are further in agreement with the
view that it is wrong in principle for audit to encroach upon the sphere
of the Executive.

9. Provision for reduction or avoidance of debt.—The question of the
adeguacy of the provision of Rs. 3 crores every year in the Central budget
for the reduction or avoidance of debt has again been discussed by us ;
and we suggest that the Finance Department should examine whether
in addition to these 3 crores, there should not be a separate provision for

amortisation of the Railway debt, once the first quinquennium of the
Niemeyer Award is over.

10. Vizagapatam Port.—We have re-examined the financial position
of the Vizagapatam Port in the light of latest actuals available. Although,
during 1937-38, there was a small revenue surplus (without any payment
towards interest and with an inadequate provision for depreciation),
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there has been a deterioration in the position during 1938-89. The
economies resulting from the Administrative Officer’s review of ex-
penditure and certain further economy and revenue proposals stated to
be under consideration would, even if fully practicable, do little more
than counterbalance the additional provision which it has been rightly
decided to make for depreciation. We are not sure that the difficulties
of the Port are entirely due to its almost complete dependence upon the
export of one commodity. We feel that a contributory factor is provided
by the operation of the telescopic rate system for railway freights, which
in some respects operates against the Port, as compared with other Ports,
for example, Calcutta. In contrast to the financial straits of the Port,

the feeder line specially constructed to serve the Port, is paying a return
of over 7 per cent. on the capital invested. . Our impression is that the

Port would continue to be a burden on the general taxpayer, unless the
Railway has a stake in its development. We, therefore, recommend that
the question of handing over the Port to the Bengal Nagpur Railway
should be actively pursued.

1i. Losses on Press Traffic—We have considered the Memorandum
on the losses on Press traffic, submitted in compliance with our recom-
mendation of last year. In view of the loss on the working of the Tele-
graph Branch as a whole, to which the issue of Press telegrams at con-
cessional rates contributes in no small degree, we have been concerned to
find what reductions in the concessions already granted, could be justified
on financial and administrative grounds. While we recognise that it is
in the public interest that Press Telegrams should be sent at a echeaper
rate than ordinary telegrams, the practical determination of the extent of
the concession is a difficult matter. One concession, namely, the con-
cession in the case of multiple address Press telegrams, by which copies of
the same Press message can be sent to different places on payment of a
small copying fee, appears to us to lack justification. We are, therefore,
of opinion that the question of revising the multiple address concession
should be examined with a view to ascertaining the possibility of some
curtailment of the concession.

12. Report of the Military Accounts Committee.—We append the
report submitted by the Military Accounts Committee constituted to con-
duct a preliminary examination of the Military Appropriation Accounts
and connected documents. We endorse the recommendations and sug-
gestions made by the Committee both in their report and in the proceed
ings of their meetings.

13. It is a matter of regret to us that three of our members, two of
whom were members of the Military Accounts Committee as well,
abstained, from joining our deliberations after the fourth meeting. It has
not, thus, been possible for them to append their signatures either to the
Report of the Military Accounts Committee or to the main Report.
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14. We desire to place on record our appreciation of the extremely
valuable service rendered to the Public Accounts Committee by Sir Ernest
Burdon throughout his term of office as Auditor General.

A. J. RAISMAN.

J. RAMSAY SCOTT.

R. D. DALAL.

M. A. GHANIL

ABDUL HAMID.

SHER MOHAMMAD KHAN.
FAZL-I-HAQ PIRACHA.
BHAI PARMANAND.

MOHAMADALI,
Secretary.

2nd September, 1939.
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Proceedings of the first meeting of the Public Accounts Committee held
on Friday, the 11th August 1839, at 11 A.M.

PRrEsENT :

The Honourable Sir JEreEMY Raismawn, C.8.1.,, C.I.LE, 1.C.8., Finance
Member, Chasrman.

Mr. B. Dass. )
Mr. S. SaTvavMurTL
Bhai Parma Nanp.
Prof. N. G. Ranga.
Maulvi MoraMMAD ABpUL GHANI. > Members.
Dr. R. D. Davay, C.1.E. .

Khan Bahadur Shaikh Fazi-1-Haq Piracha.
Khan Bahadur Sir Appu. Hammw, C.1.E.

O.B.E. '

Mr. G. S. Bozman, C.LE,, I.C.S., Secretary, )

Department of Education, Health and
Lands. L

Mr. S. H. Y. OuvLsnam, C.LLE., M.C., Joint
Secretary, Department of Education,
Health and Lands.

Sir Ernest Bumroon, K.C.LE,, CS.1I, 1.C.S,
Auditor General of India. y

Mr. A. C. Gupra, 0.B.E., Accountant General,
Central Revenues.

" The Hon’ble Mr. C. E. Jongs, C.LE., LC.S,,
Finance Secretary.

Witnasses.

Paragraph 30 of the Audit Report.—During the examination of Grant
No. 8—-Forest, it was noticed that there were large variations under
‘ Leave Salary and Sterling Overseas Pay ’. Some members were not fully
satisfiecd with the general explanation given in paragraph 30 of the Audit
Report thet, as no leave programmes or forecasts were available for fram-
ing reliable ecstimates, the original appropriations were based on the
latest actuals available. The difficulties attendant upon the preparation
of a relinble forecast, such as the inclusion of the leave programmes of
officers on foreign service or whose services had been borrowed by the
Central Government in the past, a knowledge of whether the leave was
going to be spent in India or out of India, were pointed out. The Com-
mittee, however, decided to recommend that the Finance Department should
examine whether the High Commissioner should be asked to base his
estimates under the above mentioned head on leave programmes or fore-
casts furnished to him from India as well as on past actuals.

2. Grant No. 30—S8urvey of India—A member of the Committee
drew attention to the considerable savings under the sub-head ‘ Stores for
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India ’, which had been explained as partly due to the liabilities carried
forward. The Committee considered that every effort should be made to
clear all liabilities within the year. '

3. Analysis of savings—It was noticed that the total savings (both
gross and net) under this Grant were partly due to larger receipts than
anticipated under the head ¢ Deduct—Establishment and other Charges
from other Govcrnments, Departments, ete.’, and partly to less expenditure
under other Leads. Since an excess of receipts is not open to objection in
the same way as underspending, the Committee considered that, in future,
savings should be analysed into these two components.

4. Map Accounts—The statement of maps of the Map Record and
Issue Office given in the Appropriation Accounts showed that the closing
balance cxcluded the stock of maps held at the City Branch Agency,
Calcutta. Tt was pointed ouj that, unless there were valid reasons to the
contrary, the balance should include the stock of all agencies.

The review of the stock held in the Map Record and Issue Office dis-
closed the fact that the number of copies of maps superseded during the
vear 1937-38 had increased as compared with 1936-37. It was explained
that the position was reviewed from time to time by the Surveyor General
and the Director of Map Publications ; but the Committee desired a
further examination of the possibility of reducing the number of superseded
maps, and asked for a note on the subject next year.

5. Map Sales—The Committee considered the report (Appendix III)
on the efforts made to promote the sales of maps prepared by the Survey
of India. They were particularly interested in the possibility, stated to
be under investigation, of publishing a small popular Atlas of India, giving
names in the various Indian languages as well as in English. The pro-
posed establishment of agencies which would be responsible for the main-
tenance of maps and also act as sales organizations, appeared to be another
promising possibility from a commercial point of view.

6. Mathematical Instrument Office—In connection with item No. 1
of the statement of recommendations made in the previous year, the results
of the discussions held by the Surveyor General with the Army autho-
rities, regarding the supply to the Army of various articles manufactured
by the Mathematical Instrument Office, were reported to the Committee.
It was stated that. while the Army authorities agreed in principle that, as
far as possible, they should obtain from the Mathematical Instrument
Office articles which they at present imported from abroad, practical
problemas such as difficulties about the guarantee of supply and the reduec-
tion in the prices of particular articles, were still outstanding. The Com-
mittee regretted that, in spite of the strong recommendation made last
year, no appreciable progress had been made, and hoped that early steps
would be taken to implement their recommendation of last year.

The Cowzmittee were glad to find an increase of about 40 per cent. in
the receipts from work undertaken by the Mathematical Instrument Office
for other Governments, Departments, ete.

7. Grani No. 33.—Botamcal Survey.—With reference to item No. 3
of the statement of recommendations made in the previous year, it was
explained that the post of the Director of Botanical Survey was vacant.
No decision regarding its abolition eould, however, be taken until Govern-
ment had cousidered the recommendations of the Imperial Council of
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_Agriculturai Research on the report of the Officer who had been placed
on Special Duty to investigate the possibilities of Cinchona production in
India. This led to a discussion on the sufficiency of the stocks of quinine
kept by the Ceutral Guvernment as a reserve against an epidemie or a
pandemie. Some members of the Committee were doubtful of the adequacy
of the C'eniral reserve ; but it was pointed out that it was the duty of the
Provincial Governments to maintain their own reserves.

8. Grant No. 34.—Zoological Survey.—A member of the Committee
suggested that tlie question why the production of ‘‘ Fauna Indica ’’ eould
not be undertaken in India, might be looked into.

The Committee adjourned till 2-30 p.m.
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Proceedings of the second meeting of the Public Accounts Committee
held on Friday, the 11th August 1939, at 2-30 P.M. >

PRESENT :

The Honourable Sir JErREMY RAIsMAN, C8.I, C.IE, 1.C.S,, Finance
Member, Chairman, ’

Mr. B. Dass. b
Mr. S. SaTYAMURTL
Bhai ParmMa Nanp.

Captain Sardar Sir SEErR MorAMMAD KHAN,
C.ILE., MBE. . L

Prof. N. G. Ranaa. Member.
Dr. B. D. Davar, C.I.E.
Khan Bahadur Shaikh Fazi-1-Haq PmacHA.
Khan Bahadur Sir Aspu, Hamm, C.LE..
O.E.E. ]
Mr. G. S. Bozman, C.LE, 1.C.8, Secretary, )
Department of Education, Health and
Lands.
Mr. 8. H Y. OvLsnam, C.LE., M.C., Joint F
Secretary, Department of Eduecation, Wiinesses.

Health and Lands.

Mr. 8. Basu, I.C.S, Secretary, Imperial
Council of Agricultural Research.

Sir Ernest Buroon, K.C.IE., C.S.I, LC.S.,
Auditor General of India.

Mr. A. C. Gupra, O.B.E., Accountant General,
Central Revenues.

The Hon’ble Mr. C. E. Jones, C.ILE, 1.C.S,
Finance Secretary.

9. Grant No. 37.—Other Scientific Departments—With reference to
the last sentence of paragraph 6 of the Proceedings of the Public Accounts
Committee, 1938, the question was raised why the Bose Research Institute,
Calcutta, should not be required to submit an audited aceount of its receipts
and expenditure. The Committee desired that a report should be sub-
mitted cn the question next year.

While examining the receipts and expenditure of the Central Museum,
Calcutta, the Committee noticed that a sum of Rs. 16,811 was being paid
to the Calcuita Corporation. on account of the municipal taxes on the
Museum buildings. It was explained that one reason why the Museum
was not treated as a charitable institution and thus exempted from
municipal taxes by the Corporation was the levy of a small charge for
admission tickets on certain days. The Committee recommended that the
admission fee should be abolished and the Corporation should be moved to
grant exempiicu from the municipal taxes.
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10. Grant No. 39.—Medical Services.—The savings and excesses under
some of the sub-heads, relating to English expenditure, in this Grant led
the Committee to comment upon the apparent deterioration in budgeting
and control ; but it was suggested that, as pointed out in paragraph 17 of
the Audit Report, this was perhaps due to the new accounting arrangement
introduced this year.

There was some discussion over the question whether in provinecial
institutions to which Central grants-in-aid are given, non-provincial
students got reisonable facilities. The Committee considered that ile
Department of Education, Health and Lands should satisfy themselves on
this point.

11. Grant No. 41.—Agriculture—In connection with item No. 5 of
the statement of recommendations made last year, it was explained that
the recently appointed Director of Dairy Rtsearch had arrived in India
and was busy preparing a scheme for the establishment of a Central
Research Institute. The Committee desired that the matter should be
expedited

The Committee was informed that the question of terminating the

contract for il Wellington Milk Depot with the military authorities was
ander examination.

12. Grant Vo. 42.—Imperial Council of Agricultural Research.—Thc
accounts relating to the Imperial Council of Agricultural Research were
next examined. The Committee desired that the annual reports of the

Imperial Council of Agricultural Research should be circulated to the
members of the Public Accounts Committee.

13. Grant No. 44—Imperial Institute of Sugar Technology.—Atten-
tion was drawn to the fact that there were considerable savings under a
number of sub-lheads in this Grant. It was explained that this was due
to delays in getting the services of experts for certain posts. A consider-
able discussion ensued regarding possible ways of avoiding large savings
in such cases. Finally, the Committee came to tbe conclusion that, in
cases where di‘ficulties in recruitment were expected, the provision in the
budget estimates should be subject to a suhstantial cut for probable sav-
ings. Later on, if there is an excess on account of earlier recruitment than
auticipated, there would be no objection to the submission of a supple-
mentary dcmand to the Legislature.

14. Grant No. 45—Cwil Veteritnary Services—The Committee com-
mented upon the large savings under the head ¢ Capital Expenditure ’ and
considered tlat the Finance Department should make a note of large or

progressively ricing savings under particular heads so as to make suitable
cuts in the next budget.

15. Grant No. 63.—Miscellaneous—The Committee next considered
the note (Appendix IV) on the Kidderpore Orphanganj Market, sub-
mitted in econnection with item No. 6 of the statement of recommendatlona
made last year. In view of the fact that the liabilities in respect of pen-
smnary charges, which had been taken over along with the assets, are far
in excess of tho net profits accruing from the Market, it was agreed that the
Central Government should retain this property.

The Committee adjourned till 11 a.M. on Monday.
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Proceedings of the third meeting of the Public Accounts Committee
held on Monday, the 14tl} August 1939, at 11 A M.

PRESENT :

The Honourable Sir JerRemMy Raisman, C.8.1., C.I.E., I.C.S,, Finance
Member, Chairman.

Mr. B. Dass.

Mr. S. SATYAMURTI
Bhai i’arMaA Nanbp.

]
I
I
Captain Sardar Sir SEER MoHAMMAD KHAN, :
C.LE, MB.E. &

Prof. N. G. Ranea. °

Maulvi MoEAMMAD ABDUL GHANI

Dr. R. D. Davay, C.1.E.

Khan Bahadur Shaikh Fazir-1-Haq PiracHa.

Khan Bahadur Sir Aspu Hamm, C.IE,
O.B.E.

The Hon'ble Mr. C. E. Jones, C.LE, I.C.S.,, )
Finance Secretary.

Mr. K. Sanomva Row, CLE, Joint Secretary, [ Wilnesses:
Finance Department. J

Sir Ernesr Burpon, K.C.1E, C.S.I, LC.S,
Auditor General of India. '

Mr. A. C. Gurra, 0.B.E,, Accountant General,
Central Revenues.

- 16. With reference to paragraph 88 of the proceedings of the Publie
Accounts Committee, 1938, the question was raised whether the Appropria-
tion Accounts of the Crown Representative and the audit report thereon
should be laid cn the table of the Central Legislature. The legal position
in the matter was the subject of a lengthy discussion, in the course of which
it was explained that the accounts of the Federation referred to in
section 169 of the Government of India Act were exclusive of the accounts
relating to the discharge of the functions of the Crown in its relation with
Indian States, which, under section 171, were to be submitted to the Seec-
retary of State, with his audit report thereon by the Auditor General. In
view, however, of the reiteration of the recommendations of. the last two
years hy the non-official members of the Committee, the Chairman agreed
to have the 'egal position re-examined.

17. A member of the Committee suggested that the Finance Accounts
of the Centrzl Government, which are laid on the table of the Legislature
under sectice 169 of the Government of India Act, should be made avail-
able to the members of the Public Accounts Committee. It was recognized
that the funetions of the Public Aecounts Committee, as defined in rule 52
of the Indian Legislative Rules, related to the serutiny of Appropriation
Accounts only ; but in order to aid them in such serutiny, copies of the
Finance Acecounts would be supplied to the members of the Public Accounts

Members.
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Committee. It was hoped that, in future, the Finance Accounts would be
ready at about the same date as the Appropriation Accounts.

18 The lega.l position with regard to the publication of the Appropria-
tion Accounts (item 17, Appendix I) was explained, and the Committee
expressed their satisfaction with the decision to publish the Appropriation
Accounts and the audit reports thereon as soon as they had been laid on the
table of the Legislature.

19. With regard to paragraph 15 of the proceedings of the Publie
Accounts Committee, 1938, the Chairman stated that Mr. Chambers was
engaged in framing detailed rules for the guidance of officers in the pre-
paration of income-tax estimates. As regards Customs Estimates, the
Chairman assured the Committee that every effort was made to prepare
the estimates on the basis of all relevant statistics and after close consulta-
tion with informed opinion on the subject of world trade conditions.

20. After a discussion regarding the fiunetion of Treasury Bills in
the systemn of Government finances, the Committee started the examination
of the Audit Report. The review of the Works Expenditure in paragrapk
15 of the Audit Report disclosed that there were large savings under the
grants dcaling with Works Expenditure, especially in the provisions for
major works. The savings were attributed to the abandonment of projects,
delay or non-issue of technical sanction to estimates, delay in starting, or
postponement of works, changes in designs, delay in land aequisition, slow
progress of work due to lack of materials, etc. It was pointed out
that the Committee had commented upon the large savings in the provision
for works on earlier oceasions also. The Committee desired that, in view
~of this persistence of large savings, lump sum cuts should be applied more
closely and rigorously in future at the time of budget estimates, especially
in respect of new works, in order to counteract this tendency towards
overbudgeting for Works Expenditure.

21. The Committee again commented upon the third sub-paragraph of
paragraph 17 and paragraph 30 of the Audit Report, regarding the wide
variations under the sub-head relating to English Expenditure. It was
explained that, this was the first year in which all expenditure in England
was split up for incorporation in the relevant subject and area demands,
and that more accurate estimating would be possible after two or three
years.

22. The (ommittee were gratified to learn that the year 1937-38 was
the first yvear out of the last 5 years, in which no supplementary demand
presented to the Legislative Assembly, proved to be unnecessary.

23. The audit of Customs revenue (item 19, Appendix I) next engaged
the attention of the Committee. The Auditor General explained at great
length the working of the present system which had been introduced by
himself with the approval of the Finance Department and the Central
Board of Revenue. Under this system, which had manifest advantages
over the previous one of a peripatetic Examiner of Customs Accounts mov-
ing round the major ports, the audit of Customs revenue was entrusted
to each Maritime Accountant General. Continuous audit was carried out
by trained auditors in each Customs House, and efforts were made to secure
uniformity of procedure in all Customs Houses.

The scope and functions of audit had been clearly defined on the
same principlés as were in force in England, viz,, that it was the business
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of audit to satisfy itself that a proper system existed for the assessment and
collection of Government dues, that the system was in practice carried
out, and that the sums of money collected were duly brought to aceount.
It was entirely wrong in principle for audit to encroach upon the sphere
of the Exccutive, but within the field defined for the proper performance
of its duties, the Auditor General was satisfied that the system was func-
tioning smoothly and efficiently. The Auditor General himself took a
personal interest in the matter, and saw to it that the system did not
degenerate into routine. The Committee endorsed the views of the Auditor
General, and approved of the system in force.

The Committee adjournel till 2-30 p.u.
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Proceedings of the fourth meeting of the Public Accounts Committee
held on Monday, the 14th August 1939, at 2-30 P.M.

PRESENT :

The Honourable Sir Jeremy Raisman, C.8.1,, C.I.E,, 1.C.S., Finance
Member, Chairman.

Mr. B. Das.

Mr. S. SATYAMURTI.
BHAI PArMA NAND.
Mr. J. RAMsay ScoTr.

Prof. N. G. RaNga. Members.
Maulvi MoEAMMAD ABDUL GHANL,
Dr. R. D. DaraL, C.1.E.
Khan Bahadur Sir AspvL Hamumw, C.1.E., 0.B.E.
J The Hon’ble Mr. C. E. Jones, C.LLE.,, L.C.S,
Finance Secretary.
int S .
Mr. K. SANJiva Row, C.I.LE, Joint Secretary, Witnesses.

Finance Department.

Sir Ernmst BumrponN, K.C.I.E., CS.I, IC.S.
Auditor General of India.

Mr. A. C. Gur1a, O.B.E., Accountant General,
Central Revenues.

24. In connection with paragraph 28 of the Audit Report, dealing with
the question of funds created from revenue surpluses, it was explained
that the balance of these funds merged in the cash balance and was
utilised for the ways and means purposes of the Central Government.
At the time of the initial creation of the funds a programme for a number
of years is chalked out; and the Finance Department approve of the
amounts to be spent in any year.

)
|
l
l
Khan Bahadur Shaikh Fazi-1-HAQ PIRACHA, j
1

25. The Committee were glad to note that their recommendation (item
10, Appendix I) to devise larger units of appropriation was being tried
as an experiment in Grants Nos. 4, 28, 41, 60 and 63 in the estimates for
1939-40. The Committee desired that the results of the experiment should
be reported to them in due course.

26. The rule framed in compliance with item No. 11 of the statement
of recommendations made last year, was read out to the Committee. It
was explained that the question had been very carefully considered, and
that the Federal Public Service Commission had been consulted in the
matter. The Committee expressed their gratification at the action taken
by Government in complying with their recommendation.

27. The Committee then took up the examination of Grant No. 7-
Stamps. The explanation for an additional appropriation for interest
on capital outlay, namely, that it was mainly due to an unforeseen increase
in the amount of interest bearing capital, led to some discussion on the
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question of the capital account of the Security Printing Press. The
Auditor General stated that the system had been devised by a Chartered
Accountant and was quite suitable for such Government commereial con-
cerns as were not run for profit but were really service departments.

28. With reference to item No. 14 of the statement of recommeuda-
tions made last year, it was pointed out that the whole of the reserve in
1937-38 had been utilised ; and that while lump sum reserves were, in
principle, open to objection, they were justified in commercial manufac-
turing concerns, which had to meet demands over which they had no con-
trol. The Chairman read out the note of the Master, Secirity Printing
Press, India, in which he had discussed the utility of the reserve in years
of rising demand and had stated that the reserve was surrendered at the
earliest opportunity in a year of falling demand. The Committee agreed
that the reserve provided the necessary element of elasticity in meeting
demands for the products of ¢he Security Printing Press.

29. Grant No. 11.—Interest on Debt, etc.—A member of the Committee:
drew attention to the fact that the Committee had previously doubted the
adequacy of the provision of Rs. 3 crores every year in the Central budget
for the reduction or avoidance of debt. After some discussion, the Com-
mittee made the recommendation that the Finanece Department should
examine whether there should not be a separate provision for amortisation
of the Railway debt, once the first quinquennium of the Niemeyer award is
over.

30. During their examination of Grant No. 18—Finance Departmecnt,
the Committee commented upon the fact that a supplementary appropria-
tion had been sanctioned under ‘ Pay of Officers ’ due to the appointment
of additional officers during the course of the year. The Committee con- .
sidered that the Finance Department in particular should avoid appoint-
ing additional officers in the middle of the year, unless there were unfore-
seeable circumstances.

31. Grant No. 25.—Audit—The Committee were glad to receive the
assurance of the Auditor General that in general sufficient funds were
placed at his disposal for the discharge of his statutory duties. |

32. Purchases and Sales of Siuver Account—The Committee agreed
with the conclusion in the note (Appendix V) submitted in connection with
item No. 15 of the statement of recommendations made last year, that the
debit balanee in the ‘ Purchases and Sales of Silver Aecount ’ should not
be written off to Government account.

33. The Committee examined Grant No. 61—Superannuation Allow-
ances and Pensions.and the heads relating to the Finance Department. in
Grant No. 63—Miscellaneous, at considerable length. The examination of
the remaining Grants relating to the Finance Department was deferred to
a later meeting.

The Committee adjourned till 11 a.M, next day.
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Proceedings of the fifth meeting of the Public Accounts Committee
held on Tuesday, the 16th August 1939 at 11 A.M.

PRESENT :
The Honourable Sir JereMy RaisMan, C.S.I, C.LE. LC.S. Finanece
Member, Chairman.
BHAT PARMA NAND. ]
Mr. J. RaMsAY ScorT. |

Captain Sardar Sir SHER MoHAMMAD KHAN
C.ILE., M.B.E.

Maulvi MOHAMMAD ABDUL GHANI, F Mcmbers.
Dr. R. D. DavaL, C.1.E. *

Khan Bahadur Shaikh FazL-1-HaQ PIRACHA,
Khan Bahadur Sir Aspur. Hamm, C.LE., 0.B.E. J

Mr. J. F. Smeeny, C.S.I., IC.S., Member,
Central Board of Revenue.

Mr. T. S. PiLrAy, Secretary, Central Board of [ Witnesses.
Revenue. r

The Hon’ble Mr. C. E. Joxes, C.LE. 1.C.S. |
Finance Secretary.

Sir Erxest BurpoN, K.C.I.LE, C.SI, IC.S,
Auditor General of India.

Mr. A. C. Gupta, O.B.E,, Accountant General,
Central Revenues.

Mr. RaM GoraL, Audit Officer, Indian Stores
Department.

34. Grant No. 1.—Customs—The Committee noted that, as desired by
them (item No. 20 of the statement of recommendations made last year),
the classification of the payments of Customs revenue to the Cochin and
Travancore Governments under the Cochin Port agreement had been re-
examined ; and that these payments were, with effect from the year 1938-39,
treated as deductions from revenue.

The position regarding the treatment of receipts and expenditure on
account of Overtime and Holiday Allowances and the Grants-in-aid, Con-
tributions and Donations made therefrom, was next considered. The Com-
mitteee were of the opinion that the note in the Appropriation Aceounts
should be expanded so as to include the information given in the explana-
tory note contained in the detailed estimates of Demand for GQrants.

The attention of the Committee was drawn to the case reported in
"the Appropriation Accounts, in which the assessment of duty continued to
be made for 20 years on the invoiced value of certain produets imported by
a firm, althouo'h this value did not include any addition on account of over-
head charges and profits. It was explained that the case was not one of
simple fraud. Tt was a special type of case which had arisen from the
adoptlon of a particular accountlng procedure by the firm. The Com-
mittee agreed that no further acticn was necessary.



17

85. Grant No. 2—Centra} Ezcise Duties—In connection with the
variations under some of the heads in this Grant, it was explained that
the budget estimates were based on the number of factories functioning at
the time of framing the estimates. If the number of factories was reduec-
ed on account of economic conditions or the amalgamation of small concerns
into bigger ones, staff was correspondingly reduced.

36. At the Auditor General’s suggestion, the Committee recommended
that, following the practice in England, a note similar to that under Cus-
toms, giving the statistics of receipts and net expenditure for the last 5
years should be produced under Grants No. 2—Central Excise Duties,
No. 3—Taxes on Income including Corporation Tax, No. 4 -Salt and
No. 5—Opium.

37. Grant No. 3.—Tazxes on Income including Corporation Tar.—In
eonnection with item No. 21 of the statement of recommendations made
last year, the results of the experiment in the audit of income-tax reccipts
were reported to the Committee. The Auditor General stated that the
experiment had been conducted by an officer who had experience both of
audit and of income-tax administration. The arguments which applied
to limitation of Customs audit, applied still more forcibly in the case of
income-tax audit. He was, therefore, convinced—and the Committee
accepted his conclusion—that it was inadvisable to extend his audit to
income-tax receipts.

A member of the Committee raised the question whether the amounts
spent on judicial proceedings bore any proportion to the amount of the
assessment in question. The Chairman explained that even though the’
amount involved might be small, Government regarded it necessary to take
the matter to a higher court if the principle in question was important.

38. Grant No. 4—Salt.—The Committee were informed that, as a
result of the combination of the Central Excises with the Salt Depart-
ment in Northern India, it had been found necessary to split up the
charge of the Commissioner, Northern India Salt Revenue, into two,
each under a Collector. This bifurcation required a small legisiative
amendment, which would be moved in the next session of the Legislature.

_ The Committee were glad to note that the budgeting and control under
this Grant had been extraordinarily close.

39. The Committee then took up the examination of the accounts

relating to the Finance Department, which had been left over from the
previous meeting.

Grant No. 80—Ezpenditure on Reirenched Fersonnel charged to
Capital.—The Committee were glad to note the decision of the Government
of India to write off to revenue the entire balance outstanding under this
head at the end of the year 1937-38, and to meet any further payments of
gratuities to retrenched personnel direct from revenue.

40. Grant No, 82—Loans and Advances bearing Interest.—After a
consideration of the note (Appendix VI) submitted in connection with
item No. 16 of the statement of recommendations made last year, the Com-
mittee accepted the necessity for a reserve of Rs, 10 lakhs in this Grant.
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41. The Committee agreed to recommend an excess vote in respcet of
the excesses in the voted sections of the following Grants, the examination
of which had been completed by them :—

Grant No. 37.—Other Scientific Departments.
Grant No. 58.—Currency.
Grant No. 61.—Superannuation Allowances and Pensions.
Grant No. 79.—Commuted Value of Pensions.
The Committee adjourned till 2-30 p.M.
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i of the sixth meeting of the Public Accounts Committee
held on Tuesday, the 16th August 1939, at 2-30 P.M.

PRESENT : '
The Honourable Sir JereMy RamsMan, C8.1, C.LE, 1.C.8,, Finance
Member, Chairman.

BHAI PARMA NAND. 1
Mr. J. RaAMsAY ScOTT. |
Maulvi MOHAMMAD ABDUL GHANI. & Membm.

Dr. R. D. DavawL, C.I.E. ‘
Khan Bahadur Shaikh FazL-1-HAQ PIRACHA,
Khan Bahadur Sir AspuL HaM, CI1E, OBE

Mr. J. D. TvsoN, CB.E, LC.S., Secretary, )
Department of Communications. - l

Mr. F. Tymus, C.LE., M.C., Director of Civil |
Aviation. |

Mr. A. S. BokHaRI, Controller of Broadecasting. & Witnesses.

Mr. A. D. Gorwara, 1.C.S., Deputy Secretary,
Department of Communications.

i
S
Mr. K. G. MrrcaELL, C.LE., I.S.E., Consulting |
Engineer to the Government of India |
(Roads). J

Sir Ernest Burpon, K.C.I.LE., CS.I, IC.S,
Auditor General of India.

Mr. A. C. Gupra, O.B.E,, Accountant General,
Central Revenues.

The Hon'’ble Mr. C. E. Jones, C.LLE., 1CS,
Finance Secretary.

Mr. GHULAM MoHAMMAD, Finance Officer,
Communications.

42. Grant No. 31.—Meteorology.—Attention was drawn to the large
surrender under the head ‘ M.1 (2) —Stores for India ’, which was stated
to be due to carry-forward of liabilities to the next year. It was explained
that such variations from the original budget estimates would be avoided
in future, as budget provision was now based upon the anticipated pay-
ments during the year and not upon the value of orders placed.

43. Gront No, 47 —Avigtion—The variations in this Grant were
explained as being due to the difficulties in accurate estimating in an
expanding service and the postponement of the inauguration of the Em-
pire Air Mail Scheme from October 1937 to February 1938.

A member of the Committee drew attention to the large surrender
under the head ¢ B.-1—S8pecial Grants-in-aid from the additional tax on
Petrol consumed for Aviation purposes’. It was pointed out that, in
order to avoid the recurrence of such a situation, the Public Accounts
Committee had recommended last year that the tax on petrol consumed
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for Aviation purposes should be constituted into a separate fund from
which the grants-in-aid might be allotted as required. The Committee’s
recommendation had been accepted and a fund had been constituted with
effect from the current year.

44. Grant No. 48.—Capital Outlay on Ciwid Aviation charged to Reve-
nue.—It was stated that the fund from which the expenditure on this head
was met, would not be quite exhausted by the end of this year. The Com-
mittee commented upon the savings of 45.2 per cent. under this head, as
compared with the original appropriation, and observed that a similar
comment had been made on the accounts of 1936-37 in paragraph 38 of
the proceedings of the Public Accounts Committee, 1938. The Com-
mittee remarked that since experience had shown that the Departinent
was not able to work up to its estimated requirements, it should estimate
its requirements on a more modest scale, so as to correspond more closely
with the actual achievement. )

45. Grant No. 49.—Broadcasting.—Comment was made on the re-
appropriations under a number of heads, which were explained as being due
to the difficulties and inexperience inherent in a new service. It was hoped
that, with the appointment of an Administrative Officer, an improvement
In budgeting and control would take place.

There was some discussion on the results of the anti-piracy campaign,
which was conducted by the Posts and Telegraphs Department on behalf
of the Broadcasting Department. It was stated that a staff of about 60
persons was engaged on this work, and the general staff of the Postal
Department were also devoting their attention to it. The Committee were
glad to note that the campaign had achieved a  considerable measure of
success, .

The question was raised whether any attempt was made to co-ordinate
the statistics of imports with the number of licenses issued. It was
explained that, while an attempt in this direction was made, it was neces-
;;ri(liy ailncomplete because of the absence of figures relating to stoeks held

ealers.

46. The Commercial Accounts relating to this Department were next
examined. The losses on radio publications called forth some adverse
comments. In the case of the Indian Listener, for example, in spite of a
rise in circulation, the loss in 1937-38 was almost three times that in 1936-37.
The explanation for this state of affairs was to be found in the ueavy
expenditure caused by successive increases in the size of the journals to
accommodate the programmes of new stations without correspending
increases in the rates of subscription. It was stated, however, that vigorous
efforts were now being made to cut down the losses. A saving of Rs. 59.090
per annum would accrue from the recent contract for printing ; the
receipts from advertisements were on the increase ; the rate of subserip-
tion had been raised from Rs. 4 to Rs. 6 per annum ; and 'in general, the
business side of these publications was being looked after more carefully.
The Comanittee were glad to note the steps taken, and recommended that
every effort should be made to place these journals on a self-supporting

basis during the current year.
47. Central Road Fund.—The accounts of the Central Road Fuund

were examined. It was noticed that some Provinces had in the past been
unsble to spend up to the allotments made to them resulting in a balance
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with the Provinces on the 31st March 1938 which amounted to Rs. 98.6
lakhs. It was explained to the Committee that, with effect froni the
financial year 1937-38, the allocations to Provinces were retained by the
Central Government until actually required for expenditure. At the end

of that year the amount so held by the Central Government was Rs, 93.89
lakhs.

48. Vizagapatam Fort.—In connection with item 22 of the statement of
recommendations made last year, the financial position of the Vizagapatam
Port was reviewed. The note (Appendix VII) submitted on the Deprecia-
tion Reserve Fund of the Port showed that, according to recent orders issued
on the subject, the method of calculating the annual contribution from
revenue to the Depreciation Fund had been :revised to provide for depre-
ciation on all wasting assets above Rs. 2,000 in value with one minor
exception. This the Commjttee regarded as satisfactory. It was noted
that the effect would be to raise the sum payable annually as depreciation
by over Rs. 80,000. The general financial position of the Port was, how-
ever, not at all reassuring. Although during 1937-38, there had becu a
small revenue surplus (without any payment towards interest and with an
inadequate provision for depreciation), there had been a deterioration in
the position during 1938-39. The economies resulting from the Adminis-
trative Officer’s review of expenditure and certain further economy and
revenue proposals stated to be under consideration would, even if filly
practicable, do little more than counterbalance the additional provision for
depreciation. It was explained that the Port depended almost entirely
upon the export of one commodity. A contributory factor in the diffi-
culties of the Port lay in the operation of the telescopic rates system for
railway freights which in some respects operated against Vizagapatam as
compared with other ports, e.g., Calcutta. Reference was made to the
flourishing condition of the feeder lines specially constructed to serve the
Port. In contrast to the financial straits of the Port, this branch line was
paying a return of over 7 per cent. on the capital invested. The geueral
1mmpression in the Committee was that the Port would continue to be a
burden on the general taxpayer, unless the Railway had a stake in its
development. The Committee, therefore, recommended that the question

of handing over the Port to the Bengal-Nagpur Railway should be actively
pursued, and a report submitted to the Committee next year.

The Committee adjourned till 11 A.M. next day.
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Proceedings of the seventh meeting of the Public Accounts Committee
held oni Wednesday, the 16th August 1939 at 11 A.M.

PRESENT :

The Honourable Sir JErmMy RaismMan, C.S.I,, C.1L.E, 1.C.S., Finance
Member, Chairman. '

BHA1I PARMA NAND. N
Mr. J. RaMsay ScoTr.

Captain Sardar Sir SHErR MomaMMap KHAN,
C.1.E., M.B.E.

Maulvi MoEAMMAD ABDUL (GHANI. > Members.
Dr. R. D. Davrai, C.1.E. .

Khan Bahadur Shaikh Fazi-1-Haq PiracHA.
Khan Bahadur Sir AspvrL. Hamm, C.LE., O.B.E.

J
The Honourable Mr. M. S. A. Hyparr, C.LE,, 1
I.C.S., Secretary, Department of Labour. f

Mr. N. MAHADEVA AYYAR, 1.C.S., Deputy Secre- Witnesses.

tary, Department of Labour.

Sir Ernesr Burpbon, K.C.I1.E., C8.I, IC.S,
Auditor General of India.

Mr. A. C. Gupra, O.B.E,, Accountant General,
Central Revenues.

The Honourable Mr. C. E. Jonss, C.ILE., 1.C.S,,
Finance Secretary.

49. Grants No. 32.—Geological Survey, and No. 36 —Mines—The Com-
mittee examined these Grants and recommended that the required escess
grants should be voted by the Legislature.

50. Grant No. 60.—Civil Works—Review of Works Ezpendiiurc—A
detailed examination of the modifications of, and surrenders from, the
original provision for works expenditure confirmed the observaticms in
paragraph 15 of the Audit Report, regarding the large savings in this
Grant, especially in the provision for Major Works. The savings were
attributed to a number of causes, but the main reason appeared to be
delay in starting, or postponement of, works for want of duly sanctioned
detailed estimates. The Public Accounts Committee had on previous
occasions also drawn attention to the large variations in this Grant. It
was explained, however, that two changes had been introduced about
eighteen months ago, which should go far to remedy this unsatisfactory
state of affairs. In the first place, orders had been issued by the Fivance
Department in February, 1938, that the provision for any work, which it
was decided to include in the budget estimates, should be made in consulta-
tion with the Labour Department, and should be limited to what was <lefi-
nitely expected to be spent during the course of the year. Secondly, a
supplementary list of works in contemplation was to be appended to the
Civil Works Demand, so that selected works from this list could be under-
taken anAd financed from any savings which might be available from the
provision for budgeted works. An improvement could elso be expected
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from the fact that in most provinces the Central P. W. D. had taken
over or would shortly take over the works under their direct charge, for
in the past, the Provincial P. W. D. had been responsible for many cases
of delay in the execution of Central works. The Committee hoped” that,
in future, the budgeting and control of this Grant would improve, and
that actuals would approximate more closely to the budget estimates.

51. The Committee unext considered the recommendation made by
them last year (item No. 24 of the statement of past recommendations),
viz., that, in the case of large capital projects requiring a number of years
for completion, the possibility of devising a procedure, under which the
required sum may be provided in a fund from which expenditure may be
met as the work progresses, should be considered with a view to avoiding
the difficulties of grants and lapses. It had been stated by the Labour
Department that the possibilities would be considered when undertaking
large capital works in future. The Auditor General, however, desired to
sound a note of caution against this procedure which meant a further step
in the process of voting money out of account and vitiating parliamentary
financial control. The Committee were impressed with the point of view
put forward by the Auditor General.

52. The report (Appendix VIII) submitted with reference to item
No. 26 of the statement of recommendations made by the Committee last
year, was examined, and it was noted that a further report on the subject
would be made to the Committee next year.

53. In connection with item No. 27 of the statement of past recom-
mendations, the Committee examined the statements given in paragraph 5
of the Important Comments under this Grant in the Appropriation
Accounts, and noted that similar statements would continue to be furnished
in the Appropriation Accounts in future years. It was noticed, however,
that the relation between the statements given in sub-paragraphs (2) and
(8) of the paragraph referred to above, was not clear on the face of it.
The Auditor General undertook to have this point examined.

54. The administration of the reserve provided in this Grant was
examined in the light of item No. 28 of the statement of recommenda-
tions made by the Committee last year. It was seen that the reserve had
been utilizel mainly for the regrant of lapses and to a small extent for
unforeseen minor works. The amount spent on special repairs was a very

small part of the reserve. The Committee regarded the position as satis-
factory.

55. In connection with item 29 of the statement of recommendations
made last year, a member of the Committee raised the question whether the
advantages and disadvantages of pro-rata system had been fully considered.
The Auditor General explained that the adoption of the fluctuating pro-
rata basis led to the percentage charges varying in inverse ratio to the
amount of work undertaken by the Public Works Department. Since this
discouraged outside bodies from entrusting work to the P. W. D. at the
very time it was to their advantage to undertake such work, it had been
decided, a.few years ago, in consultation with the Labour and the Finanee
Departn;ents, to fix a normal percentage for a number of years. This rate
was reviewed every year in the light of the rate arrived at with reference
to aetual expenditure ; and if the variation was not large, the fixed rate
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was left unaltered. The Committee agreed that the system in force was
based on sound principles.

56. It was noted that the recommendation of the Committee made last
year (vide item No. 30 of the statement of past recommendations) to amal-
gamate sub-heads under this Grant had been given effect in the budget
estimates for 1939-40. The Committee desired that the results of this
experiment should be reported to them in due course.

The Committee adjourned till 2-45 p.M,
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Proceedings of the eighth meeting of the Public Accounts Committee
held on Wednesday, the 16th August 1939 at 2-45 P.M.

PRESENT :

The Honourable Sir JEREMY RaisMan, C.S.I, C.I.E,, 1.C.8., Finance
Member, Chairman.

BHA1I PARMA NAND. )

Mr. J. RaMsAy ScorT.

Captain Sardar Sir SHEr MoHAMMAD KHAN,
C.LE., M.B.E.

Maulvi MOHAMMAD ABDUL GHANI. - Members.
Dr. R. D. Darar, C.I.LE.

Khan Bahadur Shaikh Fazi-1-HaQ PIRACHA.
Khan Bahadur Sir AppurL HauMm, C.1.LE,, O.B.E.

J
The Honourable Mr. M. S. A, Hypari, CLE, )
1.C.S., Secretary, Department of Labour. j

Mr. N. MAHADEVA AYYAR, 1.C.S., Deputy Secre- Wiinesses.
tary, Department of Labour.

Sir EeNest Burpon, K.C.ILE, CS8.I, LC.S8,
Auditor General of India.

Mr. A, C. GopPra, O.B.E,, Accountant General,
Central Revenues,

The Honourable Mr. C. E. Jones, C.LE, 1.C.S,,
Finance Secretary.

57. Grant No. 62—S8tationery and Friniing—The Committee noted
the action taken on their recommendation made last year (item No. 31 of
" the statement of past recommendations).

58. A member of the Committee called in question the necessity of
having separate Government Presses at Aligarh, Delhi, Simla and Cal-
cutta. It was explained that the Aligarh Press worked only on the
printing of forms ; urgent work was executed at Delhi and Simla ; and
comparatively less urgent work was entrusted to the Calcutta Press.
Some years ago, the question of bringing the Calcutta Press to Delhi was

considered, but it had been found that this would not lead to any economy
in expenditure.

59. The attention of the Committee was drawn to the statement at page
180 of the Commercial Appendix, which showed that very little of the Rail-
way work was being done by Government Presses. It was explained that
Railways got most of their work done by private presses.

60. In connection with the pricing of Government publications, it was
suggested that it might be useful to have cost accounts for each item. of
work. The Secretary, Labour Department, undertook to examine the point.

61. With reference to item No. 32 of the statement of recommendations
made last year, the question of unwanted publications that cannot be kept
in stock in the Central Publication Branch, was discussed at some length.
1t had previously been suggested that they should be distributed free or at
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half prices rather than destroyed. The Secretary, Labour Department,
stated that it was difficult to hope for much improvement by pursuing this
line of action, and that the proper approach to the question lay in devising
a system, under which the number of surplus copies should be reduced to
negligible proportions. The Committee were inclined to accept this view,
and recommended that the Labour Department should be asked to lay down
a procedure, in consultation with other Departments of the Government of
India, for limiting the number of copies printed, especially in the case of
technical and scientific publications, the demand for which was very limited.

62. The Committee recommended that an excess grant to cover the

excess of*Rs, 84,272 under this head should be voted by the Legislative
Assembly.

Finance Depariment.

63. The Committee next considered item, No. 13 of the statement of
recommendations made by them last year, which had been left over from a
previous meeting. The Committee concurred in the conclusion arrived at
by Sir Ernest Burdon as the result of his investigation and accepted by the
Government of India, viz., that it was not advisable to transfer any specifie
work to the High Commissioner, and that the India Office had justified their
assessment of the charge which should be levied on India for agency work.

The Committee adjourned till 11 a.M. next day.
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i of the ninth meeting of the Public Accounts Committee
held on Thursday, the 17th August 1939 at 11.A.H.

PRESENT :

The Honourable Sir JEREMY RamsManN, C.8.1, C.L.LE, I.C.8,, Finance
Member, Chairman.

BaAI PARMA NAND. ]

Mr. J. RaMsay ScorTT.

Captain Sardar Sir SHER MomAMMAD KHAN,
CI1.E.. MB.E.

Maulvi MoEAMMAD ArprL GHAXI. } Members.
Dr. R. D. Davna1, C.1.E.
Khan Bahadur Shaikk Fazi-1-HaqQ PIrACHA.
Khan Bahadur Sir Appor Hamm, C.1.E, OBE. J
Mr. E. Conran-SmrrH, C.LE,, 1.C.S,, Secretary,
Home Department.
Mr. J. C. TALUKDAR, 1.C.S., Deputy Secretary, Witnesses.

Home Department.

Mr. J. HENNEssY, Principal Information
Officer. ‘

Sir Erxest Burpbon, K.C.ILE., CS.I, IC.S,,
Auditor General of India.

Mr. A. C. Guprra, O.B.E,, Accountant General,
Central Revenues.

The Honourable Mr. C. E. Jones, C.LLE., 1.C.S,,
Finance Secretary.

. 64. Grant No. 12.—Ezecutive Council.—It was noticed that the nominal

reduction of Rs. 301 made by the Legislative Assembly had not been
realized, but that, on the other hand, there had been an excess of Rs. 355
in the voted section of this Grant. After some discussion, the Committee
came to the conclusion that the excess was too small to have any financial
significance, and that it should be regarded as purely accidental. The
Committee, therefore, decided to recommend that the necessary excess grant
be voted by the Legislative Assembly.

65. Grant No. 15.—Home Department—It was noticed that, during
1937-38 also, considerable savings had accrued in the original appropria-
tion under sub-head ¢ C.-4—Secret Service Contingencies’. In this con-
nection, the attention of the Committee was drawn to item No. 38 of the
statement of recommendations made last year, and it was stated that the
lump sum cut made under this head in the estimates for 193940, was so

considerable as to leave little room for savings. The Committee expressed
their satisfaction with the position.

66. The accounts relating to Grants Nos, 26.—Administration of Jus-
tice, 27—Police, 53—Census, 57—Miscellaneous Departments and 63—Mis-
cellaneous, were examined in considerable :detail.

67. Grant No. 67.—Delhi—The note on the receipts and expenditure
of Delhi Province, appearing below the Appropriation Accounts for the
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Delhi Grant, which had been prepared in compliance with item No. 18 of
the statement of recommendations made by the Committee last year, was
the subject of 4 prolonged discussion. The difficulties in preparing a pro
forma account of sufficient aceuracy, to be of any utility, had already been
pointed out in a note from the Accountant General, Central Revenues, which
had been reproduced as Appendix X VT to the Report of the Public Accounts
Committee, 1938. It was, however, suggested that, notwithstanding these
undoubted difficulties, it would be of advantage to know the extent to
which the administration of Chief. Commissioners’ Provinces, was sub-
sidized by the general revenues of the Central Government. While the
statements of receipts and expenditure, given under the various Area
demands in the Appropriation Accounts indicated that they were all
deficit Areas, the statements did not give the detailed figures relating to
particular heads on which alone a proper understanding of the financial
position could be based. On the other hand, the statements included
figures of total receipts and total expenditire adjusted in the accounts
of the Areas, which were irrelevant to the purpose for which the statements
were prepared. It was recognised that a compilation of the figures relating
to these Areas in a serviceable form would be an onerous task, but the
Auditor General undertook to have a further enquiry made, the results of
which would be reported to the Finance Department. The Committee were
content to let this matter be pursued departmentally.

68. Grant No, 68.—A jmer-Merwara.—Comment was made upon the re-
appropriation from sub-head C. (Account No. I)—Commission on Land
Revenue Collections, which had the effect of augmenting the uncovered
excess under this head. It was remarked that the reappropriation should
not have been made without local information regarding the progress of
expenditure.

69. Grant No. 70.—Andamans and Nicobar Islands—The Commes-
cial Accounts of the Shipping, Marine and Supply Departments were
examined. The Accountant General, Central Revenues, drew attention
to the fact that the reduction in the cost of coal, mentioned in paragraph
178 of the Commercial Appendix, was the result of a suggestion made by
local audit. The Committee were glad to note the improvement in the
financial position of the Shipping and Marine Departments. In view of
the fact that the ‘ bakery ’ and the ‘ butchery ’ as well as the Supply
Department, Andamans, as a whole had shown a profit for the fourth
guccessive year, and that the Supply Department was rea!ly a Service
Department which was not run primarily for profit, the Committee accepted
the conclusion in the note (Appendix IX) submitted in connection with
item No. 39 of the statement of their recommendations made last year.

The Committee recommended an excess grant to cover the excess of
Rs. 825 in this Grant.

The Committee adjourned till 2-30 p.u.
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Proceedings of the tenth meeting of the Public Accounts Committee held
on Thursday, the 17th August 1839, at 2-30 P.M.

PRESENT :

The Honourable Sir JEREMY Raisman, C.8.1, C.LE, L.C.S,, Finance
Member, Chairman. .

Bhai PArRMA NAND. - .
Mr. J. RamMsAy ScorT.
Mauvrnvi MoaaMdap ABDUL GHANI.
Dr. R. D. DavraL, C.1I.LE. T

7

Khan Bahadur Shaikh Fazi-1-HaqQ P’Iracna.

Khan Bahadur Sir Aepur. Hamm, C.ILE,
O.B.E.

Mr. O. K. Carog, C.I.LE., 1.C.S., Secretary,
External Affairs Department.

Mr. G. K. S. Sarma, Under Secretary,
External Affairs Department. L

Major G. L. MarLraM, Finance Secretary .
to the Government of the North-West f Witnesses.
Frontier Province.

Rai Sahib Lala Surkr Davan, Financial
Assistant to the Agent to the Governor-

General and  Chief Commissibner,
Baluchistan. J

Sir Ernest Burpbon, K.C.I.LE.,, CS.1, I.CS,,
Auditor General of India.

Mr. A. C. Gupta, O.B.E., Accountant General,
Central Revenues.

The Hon’ble Mr. C. E. Jonms, C.I.LE., 1.C.S,,
Finance Secretary. *

Members.

70. Tribal Areas—The Committee were glad to note that, as recom-
mended by them last year (item No. 36 of the statement of recommenda-
tions made by them last year), a letter, dealing with the irregularities in
expenditure in the North-West Frontier Province, brought to light during
the audit of Khassadar and other unauthorized funds, had been issued.

The Committee examined the accounts in detail, and noted that the
modifications from the original appropriations were almost entirely on
acconnt of Waziristan disturbances. The gross additional appropriation
araounted to no less than Rs. 49 lakhs, but 25 lakhs out of it were met from
the Fund for special Frontier Expenditure including Development ior the
purpose of new road construction in Waziristan. At this stage, the
Auditor General raised a general question, regarding the necessity of
comparing not merely the final appropriation with the actual expenditure.
but also the original appropriation with the final appropriation and actuval
expenditure. In the case of voted grants, the original and supplementary
grants were shown separately, and the Auditor General regarded it a
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cqually important that, in the case of non-voted heads, the original appro-
priation also should be brought to notice, particularly when large additions

were made by Executive orders. The Committee accepted the views of the
Auditer General,

i1. In regard to Works Expenditure other than on works relating to
Froutier Wateh and Ward, the Committee endorsed the audit eomment
that, while control over Works Expenditure was, on the whole, satisfactory,
there was room for improvement in estimation.

72. External Affarrs.—In connection with item No. 37 of the state-
ment of recommendations made by them last year, the Committee noted
that the question of the incidence of Persian Gulf expenditure was still
under discussion with His Majesty’s Government, and reiterated their

recommendation of the last year that a decision on this question should be
arrived at as soon as possible.

°
73. A member of the Committee enquired whether expenditure on the
upkeep of Bahrein prisoners, accounted for under ¢ H. 4.—Other Refugees
and State Prisoners’ was a proper charge on Indian revennes. The
External Affairs Department undertook to examine this point.

74. Baluchistan.—1t was noticed that the progress of the Quetta
Reconstruction was slower than was originally expected. This, however,
wags not to be deplored, as the greater consideration given to the type of
the structure to be erected in Quetta, had yielded valuable economies.

The Committee were gratified to find that considerable impetus had
been given to the development of forests in Baluchistan, and that inereased
expenditure had brought its own reward in a still bigger inerease in
veceipts. Another satisfactory feature of the Baluchistan Aeccounts was
the considerable savings effected by the re-organization of the services in

Baluchistan. In Police alone, the annual saving was estimated at Rs. 2
lakhs.

The Committee adjourned till 11 a.M. next day.
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ings of the eleventh meeting of the Public Accounts Committee
held on Friday, the 18th August 1939, at 11 A M.

PRESENT :
The Honourable Sir JErEmY Raisman, C.S.1,, C.LLE, I.C.S., Finance
Member, Chairman.
Bhai ParmMa NanD.
Mr. J. RaMsay ScoOTT.

Captain Sardar Sir SHER MosAMMAD KHAN,
C.1E, MB.E.

M .
MauLvi MoEAMMAD ABDUL’ GHANIL embers
Dr. R. D. Davar, C.LE,
Khan Bahadur Sir Aepur Hamm, CLE,
0.B.E.
Sir G. V. Bewoor, C.LLE., 1.C.S., Director
Generai, Posts and Telegraphs.
Mr. GaurnamM Mouammap, Finance Officer,
Wailnesses.

Mr. K. S. V. Raman, I.C.S,, Deputy Director
(Finance), Posts and Telegraphs.

Mr. A. BrokEnNsHAW, Chief Engineer, Posts
and Telegraphs.

Sir Ernest Burbon, K.C.I.LE., C.S.1., 1.C.S,,
Auditor General of India.

Mr. M. SUBRAHMANYAN, Accountant General,
Posts and Telegraphs.

The Hon’ble Mr. C. E. Jones, C.1.LE,, 1.C.S,,
Finance Secretary.

75. The Committee examined at length the financial review of the
working of the Posts and Telegraphs Department for the year 1937-38.
It was noted that all profits since 1936-37 had been utilized to pay off the
interest bearing and non-interest bearing accumulated losses of the earlier
years of depression since 1927-28.

76. Losses on Press Traffic—The Committee considered the memo-
randum (Appendix X) on the loss of Press traffic, submitted in connec-
tion with item No. 40 of the statement of recommendations made by them
last year. In the course of a lengthy diceussion, the question was examined
from all sides. The Committee were inclined to agree with the view taken
in the memorandum that it was difficult to caleculate the gain or loss on a
particular kind of traffic in a system which handled several kinds of traffic.
The basic fact was that there was loss on the working of the Telegraph
Branch as a whole, and since Press Telegrams were issued at conecessional
rates, a considerable part of the loss could be attributed to the Press
traffic. A precise calculation of this loss based as it would be on assump-
tions, the validity of which was open to certain objections, was, therefore,
impracticable. The memorandum showed that, according to the only
practicable method of caleulation, the savings to the Department, con-
sequent upon the abolition of Press traffic in 1937-38, would amount to

)
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nearly Rs. 6 lakhs, as against the revenue derived from such traffic of
nearly Rs. 6.73 lakhs ; but it was emphasised that the commercial cost to
the Department of handling the Press traffic, including engineering and
other overhead expenses which formed a legitimate charge, was not less
than Rs. 23 lakhs.

It was therefore considered that the proper approach to the question
lay in deciding what reductions in the concessions already granted, could
be justified on financial and administrative grounds. While it was recog-
nized that it was in the public interest that Press Telegrams should be sent
at a cheaper rate than ordinary telegrams, the practical determination of
the extent of the concession was a difficult matter. One concession, namely,
the concession in the case of multiple address press telegrams, by which
copies of the same Press message could be sent to different places on pay-
ment of a small copying fee only, appeaged to the Committee to lack
justification. The Committee, therefore, desired that the question of revis-
ing the multiple address concession which, it was understood was already
engaging the attention of the Posts and Telegraphs Department, should be
examined with a view to ascertaining the possibility of some curtailment of
the concession, and a report made to the Committee next year.

A matter of some interest that came to the notice of the Committee
during the course of this discussion was that ecarrier cireuits, which
rendered it possible to send more than one message on different wave
lengths on one physical circuit, had enabled the Department to place
certain spare circuits at the disposal of Reuters at an annual rent of Rs. 1
lakh. This arrangement, which was beneficial both to Government and
to Reuters, had, it was estimated, reduced the number of Press Telegrams
by about a lakh in 1938-39, and to that extent had reduced the loss on
handling Press traffic.

77. It was considered that the table showing the percentage of work-
ing expenses to revenue in paragraph 10 of the Director-General, Posts
and Telegraphs’ Financial Review, was misleading inasmuch as it excluded
the provision for depreciation from working expenses, for the reason that
it did not contribute directly towards the earnings of revenue. On this
ground, it would be equally logical to exclude interest as well. The Com-
mittee, therefore, suggested that in future two tables should Le prepared,
one exclusive of interest and depreciation, and the other inclusive of these

charges.

78. The memorandum (Appendix XI) on the adjustment between the
different branches of the Posts and Telegraphs Department of the contri-
bution made from revenue to the Renewals Reserve Fund. which was
submitted with reference to paragraph 79 of the proceedings of the Publie
Accounts Committee, 1938, was next considered. It was stated that the
percentages, in which it was proposed to apportion the amount of contri-
bution between the different branches, had been fixed after consultation
with the Auditor General. The Committee approved of the proposed per-
centages. -In this connection, it was explained that the annual contribu-
tion of Rs. 25 lakhs, which, after the separation of Burma, was reduced
to Rs. 23.13 lakhs, had been fixed for a term of 5 years, at the end of
which period it would be revised. It was possible that the provision might
have to be enhanced in view of the rising proportion of capital expendi-
tute on telephones and radios, where the life of the assets was shorter and
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the Tactor of obsolescence more important than in the other branches of the
Department. ’

79. Audit Report—The examination of the Audit Report was then
taken up. The attention of the Committee was drawn to the statement in
varagraph 5 of the Audit Report, that the tendency to overestimate the
normal requirements of the Department had been a persistent feature of
the budget for the last three years. It was explained, however, that the
saving under Grant No. 10, although apparently large in amount, was only
1.9 per cent. of the total grant. In the case of Grant No. 73.—Capital
Expenditure, avhere the saving, both in amount and in terms of per-
centage, was really large, the divergence from the original budget provi-
sion was stated to be due to the postponement of works on account of a
phenomenal rise in the price of copper in the early part of the year 1937-
38. The rise in price, which had been caused by the speeding up of the re-
armament programmes of the various countries, transformed a number of
remunerative works into unremunerative ones. Since most of the works
were not urgent, but were intended for an expansion of the service, it was
decided to postpone them until prices had come down more or less to
normal. This anticipation was fulfilled in the later part of the year,
and the works programme was resumed. The Committee were, however,
inclined to the view that Grant No. 73 was a proper case for the imposition
of a lump sum cut. This, it was stated, had been done in the budget for
1938-39, although it had to be confessed that in spite of the cut, the final
saving was expected to be very large. The Committee recommended the
imposition in future of a really adequate and effective lump sum cut in
Grant No. 73. .

Another feature of the works expenditure, which appeared to require
a change, was that referred to in paragraph 7 of the Audit Report. It
appeared that in the Posts and Telegraphs Department, budget provision
was made on the basis of sketch estimates, and that this was partly
responsible for inaccuracies in the budget. The Committee recommended
the adoption of the same procedure as was in force on the Civil side,

namely, to make provision only after consultation with the technical depart-
ment.

In connection with the price of copper, a member of the Committee
raised the question whether the Department was allowed to accumuiate
stock when the prices were low. In reply, it was stated that only six
months’ stock was kept, although, as a measure of war preparedness, the

question was under consideration whether larger stocks should not be
kept.

- 80. It was noticed that deviations from the estimates were, in many
cases, attributed to the increase in stock resulting from the transfer of
charged off maintenance stock and unaceounted for stores found lying in
various divisional and sub-divisional depots, to the Stores Account. In
this connection, it was explained that, during the year under report, the
stores organization of the Department had been overhauled and depots
had been established at the headquarters of the Engineering Divisions.
Stock verification on a large scale had been carried out and stores worth
about Rs. 12 lakhs, which had previously been either left unaccounted for
or charged off to the maintenance grant, had been brought to account

er ‘the usual Capital Suspense Head. This change in the system'of
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-accounting has enabled closer accounts control over the d1sposal of stores
and facilitated the audit of stores accounts.

81. The variations under the sub-head ¢ H.—Stamps, Postcards, ete.’
in Grant 10, led to a discussion on the possibility of improving the estimat-
ing and control in respect of this head. It was stated that the excess was
due to larger indents in March 1938, and that Heads of Circles had now
been instructed to keep a watch on the rate of sale of stamps. It was
hoped that this would lead to better estimating in future.

82. In explanation of some of the instances of defective control, given
in the Audit Report, it was stated that this was due to the compheated
gystem of budget heads originally designed to facilitate the preparation of
commercial pro forma accounts. With effect from the year 1938-39, the
budget heads had been greatly simplified with the approval of the Auditor
General. ,

The Committee adjourned till 2-30 p.M.



35

of the twelfth meeting of the Public Accounts Committee
held on Friday, the 18th August 1939, at 2-30 P.M.

PRESENT :
The Honourable Sir JEREMY RasmMan, C.S.I, C.ILE, I1.C.S., Finance
Member, Chatrman.

Bhai PArRMA NaAXD. <
Mr. J. RamMsay ScorrT.

MavuLvi MoEAMMAD ABDUL GHANL

Dr. R. D. Davrar, C.LE. > Members,
Khan Bahadur Shaikh Fazip-1-Haq Piracnia.

Khan Bahadur Sir Appur. Hamm, C.ILE,
O.B.E. J

Sir G. V. Bewoor, C.LE, I.C.S, Director
General, Posts and Telegraphs.

Mr. GuuLaM MonHaMMAD, Finance Cfficer.
Communications.

Mr. M. S. V. Raman, I.C.S., Deputy Director
(Finance), Posts and Telegraphs.

Mr. A. BrokeEnsaaw, (Chief Engineer. Post.
and Telegraphs. J

Sir Ernest Burpon. K.C.I1.E.. C.S.1.. 1.C.S..
Auditor General of India.

Mr. M. SUBRAHMANYAN, Accountant General,
Posts and Telegraphs.

The Hon’ble Mr. C. E. Jones, C.1LE, 1.C.S,,
Finance Secretary.

83. During the examination of the ﬁnanclal irregularities mentioned
in the Audit Report, it was noticed that the amount of defalcations or
loss of public money in 1937-38 was considerably in excess of the corres-
ponding figures for the previous two years. The Director General, Posts
and Telegraphs, explained that this was mainly due to one big defalcation
lasting over 10 years, in which a postal employee had taken advantage
of the trust reposed in him by a number of savings bank depositors who
had left thelr pass books in his custody. He had been tried and sentenced
to 14 years’ imprisonment. As pomted out by the Accountant General,
Posts and Telegraphs, no defect in the system had been revealed. How-
ever, a departmental committee of three officers had been appointed to
examine the whole question of Savings Bank and Cash Certificate pro-
cedure. As a result of their recommendations, the system had been
tightened up in many ways, and savings bank work had been withdrawn
from a number of post offices where reliable extra-departmental men
were not available. In relation to the total volume of monetary transae-
tions of the post offices, neither the loss due to defaleations nor the amount
of compensation for loss or damage to insured articles, was appreciable.

84. The Committee were glad to note that the centralization of tele-

phone accounts had resulted in a considerable saving, and that bills were
sent { eubscribers earlier than before.

} Witnesses.
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85. The attention of the Committee was drawn to paragraph 95 of the
Proceedings of the Public Accounts Committee, 1937. The scale of per-
missible variations between grant or appropriation and actual expenditure
had been approved by the Committee for a period of two years. As the
budget form had been recast in 1938-39, it was proposed, after consulta-
tion with the Auditor General, that the previous limit should apply for
another two years. The Committee accepted the proposal.

86. The Appropriation Accounts under each head of the Grant were
examined by the Committee in great detail. The Committee had occasion
to note a number of entirely unnecessary heads, which, it was stated, had
gsi)sappeared in the simplified budget form adopted with effect from 1938-

87. The Committee were particularly glad to see that two of the biggest
heads ‘ J. II. 2’ and “ J. IIL. 1’ in Grant No. 10, showed remarkably close

estimating and control.

88. It was noticed that the capital expenditure on post office buildings,
which was accounted for under the major head ‘ 21.—Posts and Tele-
graphs—Capital Outlay charged to Revenue’, was met from Central
Civil revenues and not provided for under Grant No. 73. Although this
capital expenditure was added to the interest bearing capital of the Posts
and Telegraphs Department, it appeared anomalous to leave it to the
exigencies of the Civil budget whether an integral part of the capital
programme of the Posts and Telegraphs Department, even though techni-
cally non-productive, should be financed or not. The Committee, there-
fore, desired that this matter should be looked into.

89. A member of the Committee raised the question why a lump
sum cut should not be levied on Grant No. 10, in which there had been
savings of over Rs. 20 lakhs in 1936-37 and 1937-38. It was pointed out
that the savings were comparatively small in relation to the total amount
of the Grant, and that in 1935-36, there had actually been an excess over
the Grant. The case of Grant No. 73 was, however, different, as there
had been large savings in that Grant and a lump sum cut had already been
imposed in 1938-39. It was further stated that, with the creation of the
Telephone Development Fund of 24 erores for 5 years’ capital expenditure,
the question of lump sum cut would cease to apply in respect of a large
portion of the capital expenditure. The Works Expenditure of the other
branches would, however, be subject to a lump sum cut. The Committee
accepted the position outlined above, particularly in view of the Auditor
General’s observation that, although some years ago he had been con-
strained to criticise severely the administration of the Posts and Tele-
graphs Department. he desired now to acknowledge the remarkable improve-

ment in control, which had taken place in recent years.
The Committee adjourned till 11 A.M. on Monday.
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of the thirteenth meeting of the Public Accounts Committee
held on Monday, the 21st August 1939 at 12 Noon.

PRESENT :

The Hon’ble Sir JerEmy Raisman, C.S.I. C.LE., LC.S., Finance
Member, Chairman.

Bhai PARMA NAND .. .. .. “

Mr. J. RamMsay ScorT

Captain Sardar Sir SHER MomamMMap KHAN,
C.ILE., MB.E.

Maulvi MoBAMMAD ABDUL GHANI
Dr. R. D. Davay, C. IE .
Khan Bahadur Shaikh Fazi-1-Hag, PIRACHA
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? Members.
Khan Bahadur Sir Aspur Hamm, CILE. J
7

0.B.E.

Sir Arax Loovyp, CS.I, CILE. I.C.S. AddL
Secretary, Department of Commerce.
Rai Sahib LapLi PersHAD, Assistant Secre-
tary, Department of Commerce.

Mr. R. W. Targerr, CHIEF Controller of > Witnesses.
Stores, Indian Stores Department.

Rai Bahadur Kirra RAM, Deputy Director of
Administration and Intelligence, Indian

Stores Department. J
Sir Ernest Buroon, K.C.I.LE.,, C.S.I.,, 1.C.S., Auditor-General of
India.

Mr. GEoLaAM MorAMMED, Finance Officer, Communieations.

Mr. A. C. GurTa, 0.B.E,, Accountant-General, Central Revenues.
Mr. Ram GorAL, Audit Officer, Indian Stores Department.

The Hon’ble Mr. C. E. Jones, C.I.E., 1.C.S,, Finance Secretary.

90. Amalgamation of the India Stores Department in England with
the Stores Department in India.—Last year the Committee had asked that
the decision on the above subject, should be reported to them (item No. 33
of the statement of recommendations). It was explained that the High
Commissioner’s remarks on the proposal were under consideration and
that it was hoped to reach a decision within the next few months. The

Committee desired that the matter should be expedited and a report sub-
mitted to them next year.

91. Pro forma Accounts of the Indian Stores Department.—An exa-
mination of the subsidiary accounts relating to the Indian Stores Depart-
ment in the Appropnatmn Accounts showed that there was a net excess
of expendtmre over income in the commercial and non-commercial sections
and in the Department as a whole amounting to over Rs. 6 lakhs. On the
non-commereial side, the accounts of the Government Test House showed
a net loas of over R, 3 lakhs. In the commercial sphere however, the
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Metallurgical Inspectorate had a small amount of profit to its credit. It
was explained that, while the latter was managed on a purely commercial
basis, the former, namely, the Government Test House, was really a
national laboratory intended to help national industries. The loss on its

working should thus be regarded as Government contribution to industrial
development.

In this connection, the question was raised that the income of the
Department represented the amounts actually realized as well as pro
forma credits for the services rendered to the non-commercial departments
of the Government of India, against which no charges were actually made.
Credits from -Provineial Governments, who were responsible for about 10
per cent. of the gross turnover and from commerecial departments, were
rightly treated as revenue, but the pro forma credits could justifiably be
called illusory. It was stated that the Retrénchment Committee, 1932
had also regarded as misconceived the idea of putting the Indian Stores
Department on a self-supporting basis with the help of these pro forma
eredits. According to that Committee, a correct picture of the financial
position could only be obtained if, on the receipt side of the account,
eredit was taken for the large savings in the expenditure budgets of con-
suming departments on the cost of stores purchased by the Indian Stores
Department. A calculation of any such savings would, however, be
largely conjectural, and therefore the Auditor-General suggested that the
real test of the comparative success or otherwise of the Department was to
compare the percentage, which the cost of the Department bore to the
volume of purchases made. Judged from this standpoint, the Depart-
ment had shown satisfactory progress, as the incidence of cost was now
1.07 per cent. against 1.13 per cent. in 1937-38 and 1.38 per cent. four
years ago. After some further discussion of the question whether it was
necessary to maintain in their present form these quast-commercial
accounts ineclusive of pro forma credits from non-commercial departments,
the Committee came to the conclusion that it was necessary to have the
question re-examined and a report submitted to them next year.

92. Grant No. 29.—Iaghthouses and Lighishtps—The Committee
noted that it had been decided to abolish the Additions and Replacements
Reserve of Lighthouses and Lightships Department (item No. 35 of the
statement of recommendations). On concluding their examination of the
accounts relating to this head, including commercial accounts, the Com-
mittee recommended that an excess grant for Rs. 6,765 should be voted
by the Assembly.

93. Bengal Pilot Service—With reference to item No. 34 of the
statement of recommendations made last year, it was stated that, subject
to the advice of the Advisory Committee, the provisional conclusion had
been reached that the balance in the Heavy Repairs Reserve Fund for
the Bengal Pilot Service was excessive and that q,ontributions to it as well
as to the Depreciation Reserve should cease until the replacement of the
pilot vessels, The Committee desired that the final decision should be
reported to them next year.

In reply to a question by a member of the Committee, the Chaim}an
explained how it was in the public interest that the Bengal P.llot Service,
which had always been a Government service, should continue on the
same footing.
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It was noted that the Bengal Pilot Service was run on a self-support-
ing basis, and had, in faet, considerable accumulated funds, which the
Committee regarded as extremely satisfactory.

94. In order to know how far the expenditure on Ports and Pilotage
was covered by fees, the Committee desired that a statement should be
included in the Appropriation Accounts, indicating the total receipts as
against the expenditure under this head, excluding the items relating to
the ‘‘ Dufferin ’’ and the grant-in-aid to the Vizagapatam Port.

The Committee were gratified to learn that practically all the quali-
fied cadets of the ‘‘ Dufferin > had found employment.

95. The accounts relating to Grants Nos. 46.—Industries, 52.—Com-
mercial Intelligence and Statistiecs and 56.—Joint Stock Companies were
next examined. In respect pf the excess of Rs. 44 under the last head, the

Committee recommended that an excess grant should be voted by the
Assembly.

96. Grant No. 57 —Miscellaneous Departments—The income and ex-
penditure account of the scheme for the registration of Accountants was
examined. The deficit of over Rs. 6,000 in 1937-38 was stated to be due to
special circumstances in that year. It was hoped that the institation
which aimed at becoming a self-governing -body, would be placed on a
self-supporting basis in the near future.

The Comn_:ittee adjourned till 2-45 p.M.

- e o
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Proceedings of the nineteenth meeting of the Public Accounts OCom-
mittee held on Thursday, the 24th August 1939, at 11 a.m.

PRESENT :

The Honourable Sir JeremMy Raisman, C.8.1, C.I.LE, 1.C.S., Finance
Member. Chairman.

Bhai Parma Nanp.
Mr. J. RaMsay Scorr. ]

Maulvi MoEAMMAD ABDUL GHANTI.

Dr. R. D. Davar, C.1.E. } Members.
Khan Bahadur Shaikh Fazi-1-Haq PiragHA.

Khan Bahadur Sir ABDUL Havw, C.ILE.,
O.B.E.

I
I
J
Mr. S. A. LaL, Deputy Secretary, Legislative
Department

;

Mian MuaAMMAD RAFI, Secretary, Legislative
Assembly Department. L

Sir Ernest Burbon, K.C.1.E., C.S.1, I.C.S,, Auditor General of
India.
Mr. A. C. Gupra, O.B.E. Accountant General, Central Revenues.

50. The accounts relating to the Legislative, Legislative Assembly and
Defence Departments were examined. In connection with the Legislative
Assembly Department. the Committee were informed that the questioh
raised last year about the reorganization of the Department on the lines of
a vacation department, had been examined by the Economy Committee.
In consideration of the views of the Hon ’ble the President of the Legislative
Assembly, it was decided not to press the matter further but to accept for
the present economies amounting to Rs. 10,800. offered as a temporary
measure, in the budget for 1939-40.

Another question that had been raised last year, was the position of
the Legislative Assembly Department in regard to expenditure proposals
and budget procedure. The Chairman explained the procedure which
differed in no essential respect from that followed in regard to other

Departments. The Committee expressed their satisfaction Wlth the posi-
tion. TR

51. Paragraph 32 of the Audit Report—The attention of the Com-
mittee was drawn to the fact that the excess of Rs. 27 under Grant No. 81-
Ajmer-Merwara in the Accounts for 1936-37, which had been recom-
mended by the Public Accounts Committee last year for the vote of the
Assembly, had not been approved by the Assembly. The Committee again
made a recommendation to the Legislative Assembly to regularise formally

by their vote this trivial excess.

52. A member of the Committee pressed for the establishment of an
Estimates Committee in place of the Standing Finance Committee at an

Witnesses.
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early date. The Chairman explained that, as had been stated in the
Assembly on various occasions, such a proposal had already been circulated
to the various Party Leaders. No further action was possible until their
reactions to the proposal were known.

53. Report of the Military Accounts Committee—The Committee
approved the Report of the Military Aecounts Committee.

54. The Committee desired to place on record their appreciation of the
extremely valuable assistance rendered by Sir Ernest Burdon to the Com-
mittee throughout his term of office as Auditor General and also wished to

ccnvey their appreciation of the work done by Mr. Mohamadali as Secretary
tc the Committee.
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Report of the Military Accounts Committee, 1939.

We are appoiuted in pursuance of the recommendation made in para-
graph 31 «i the Report of the Public Accounts Committee on the Accounts
of 1929-30 to muke 4 preliminary examination of the Appropriation Ae-
counts of the Delence Services and connected documents. We have been
assisted in this work by the Auditor General, the Defence Secretary,
the Financial Adviser, Military Finance, and the Military Accountant
Generzal. The results of our examination are, as usual, embodied in
the proceedings of our meetings which we desire to be treated as a part

of our report. The following paragraphs deal only with some of the
more importan{ points.

2. Revtsion of Regulations—We are glad to note that the work of
revising the Arwy Regulations is being expedited. In particular, the
arrangement, shorily to be introduced, under® which all work relating to
the Financial Regulations will be done under the expert direction of the
Military Finance Branch, has our full approval. We regard the additional
expenditure to ba incurred on introducing this scheme as completely justi-
fied by the bette: financial control which will follow the publication of tke
Revised Regulations.

3. Overstocking of R. A. F. Stores—It is a source of satisfaction to
us that the unsatisfactory conditions regarding the provisioning and control
of R. A. F. stores, to which we repeatedly drew attention, have ended.
In view of the greatly improved state of the accounts and of financial
control, we are content to leave it to the ordinary duties of audit to
watch over any tendency to overstock.

4. Porcentage of establishment charges in the Miitary Engineer
Services—Our examination of this subject induces us to think that. even
afier making ful! allowance for the various special factors, which tend to
raise the establishment charges  there is still scope for further economies,
and we accordingly recommend that the Defence Department should make
an endeavour to reduce the percentage. The ratio should be reported
upon annually, clearly irrelevant factors being discounted and the cal-
culation being made on the same hasis as that made by the Accountant
General, Central Revenues in respect of Central Public Works Depart-
ment establishment charges.

5. Erpenditure on the Military Engineer Services—We are glad to
note that the system of automatic regrants has succeeded in eradicating
the evil of acceierated payments in March, and also that the imposition of
lump snm cuts has led to a decrease in the amount of lapses. We hope
that, when the system of making allotments only to those works which
have been properly considered and previously accepted, has been in
operation for a year or two longer, the necessity for deviating from the
original programme will be limited to cases of extreme urgency, which
cannot possibly be foreseen at the time of framing the budget estimates.
We trust also thdt the tendency noticed in some cases of inclusion in
works estimates of a substantial margin for possibie omissions and unfor:-
seen items of expenditure will- disappear entirely. We desire to express
our appreciation of the extremely useful review of expenditure on the
Military Engineer Services, included in the Appropriation Accounts.
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6. Defence Reserve Fund.—We are of the opinion that the justifica-
tion for the continuance of the Defence Reserve Fund -on the basis on
which it has been maintained hitherto, appears {0 have ceased, and that
the question of continuing any such device in future should require separate
justification.

7. We desire to place on record our indebtedness to the Auditor
General for the valuable assistance given to us in our examination of

these accounts.
A. J. RAISMAN.
C. E. JONES.
MOHAMADALI

Secretary.
2nd September, 1939.
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Proceedings of the first meeting of the Military Accounts Committee held
on Wednesday, the 9th August 1939, at 11 A.M.

—— o e e——

PRESENT

The Hon'ble Sir Jeremy Raisman, C.S.I, C.LE. I.C.8. Finance
Member, Chasrman.

Mr. S. SATYAMURTI
Mr. B. Das. Members.
The Hon’ble Mr. C. E. Jonss, C.I1.LE., 1.C.S,,

Finance Secretary.

' Mr. C. M. G. Ocwvig, C.B.E,, 1.C.8., Sec- )
retary, Defence Department.
Mr. E. T. Coares, C.LLE, 1.C.S., Financial

Adviser, Military Finance. L Witnesses.
Mr. M. R. Cosurn, C.ILE., O.B.E, Military
Accountant General.
Mr. V. Natesan, Deputy Financial Adviser,
Military Finance. J
Sir Ernest Burpon, K.C.ILE,, C.S.I, LC.S,
Auditor General.

Mr. W. R. TENNANT, 1.C.S., Director of Audit,
Defence Services.

The Committee first considered the military items in the statement
(Appendix I) showing action taken or proposed to be taken on the recom-
mendations made by them in previous years.

2. Item 41.—Alocation of Ecclesiastical expenditure—In connection
with the note (Appendix XIT) on this subject, it was stated that the ques-
tion of applying the results of the census of entitled persons to the actual
distribution of the charges between Civil, Defence and Railways was under
consideration. In view, however, of the difficult and involved nature of
the question, it was not possible to give an assurance that it would be finally
settled during the current year. The Committee trusted that every effort
would be made to give effect to the revised allocation in the next year’s
budget.

. 3. Item 42.—Revision of the Army Regulations—With reference to
the report (Appendix XIII) submitted on the subject, the Defence Sec-
retary stated that the work was progressing satisfactorily. The regula-
tions mentioned in paragraph (a) of the report, the revision of which
had been completed last year, had already been published ; and it was
hoped to publish, before the end of this year, the Pension Regulations, to
which the approval of the Secretary of State had been received. The
Auditor General expressed his satisfaction with the arrangement, shortly
to be introduced, under which all work relating to the Financial Regula-
tions will be done under the expert direction of the Military Finance
Branch. This change will ensure not only that the work will be eon-
eiderably expedited, but also that it will be more conclusive because of the

H90FinD
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arrangement, similar to that on the civil side, of concurrent consultation
with the Director of Audit, Defence Services. The Chairman stated that,
in order to introduce this scheme an additional expenditure of Rs. 40, 000
had been sanctioned. The Committee welcomed the efforts made to speed

up the work and desired that a report on the progress of the work should
be submitted next year.

4. Item 43.—Scheme for the imterchange of Accountamis of the
Public Works Department and of the Milstary Engineer Services.—On tne
recommendation of the Auditor General, the Committee decided that the
scheme mentioned above should be terminated. The experimént nad
served its purpose and nothing of value would be gained by its further
e ntinuation. Both the Auditor General and the Financial Adviser,
Military Finance, were satisfied that the Accountants of the Military
Engineering Services were reasonably efficient and not inferior in quality.
to those of the Public Works Department.

5. Item 44.—Owerstocking of R. A. F. Stores—The review of the
Director of Audit, Defence Services (Appendix XIV) on the report of
the Air Officer Commandmg, regarding the progress made in the review
of R. A. F. stocks in relation to the prescribed stock limits, led to a con-
giderable discussion. The Committee were gratified to learn that the un-
satisfactory conditions prevailing some years ago—perhaps inevitable in
the early days of a new service—had ended ; that the accounts were now
in a greatly improved state ; and that provisioning was being carried out
in accordance with correct principles and on some exact basis. The Com-
mittee accepted the view that the annual reviews of stock were impractica-
ble ; and that the future reviews, like the present one, would be biennial.
On the assurance of the Auditor General that a watch over any tendency
to overstock might be left to the ordinary duties of audit, the Committee
decided to dispose of this item finally.

As regards the disposal of surplus stores, the Committee were informed
ihat elaborate enquiries were at present made in order to find out possible
purchasers for siores among the civil departments and other authorities.
The Committee, however, commended the last sentence of the review by the
Director of Alldlt Defence Services, namely, that ‘‘ the possibility of
speedier disposals of redundant (and therefore depreciating) stores seems
to merit consldefanon ’? to the attention of the Defence Department.

6. Item 46.—Improvements in the processes of estimaling nmow iw
force for the Defence Services—The Committee went at length into the
budgetary procedure outlined in the Memorandum (Appendix XV) on
the subject. A member of the Committee put forward the suggestion that
at the time of scrutinizing the budget estimates, the Military Finance
Branch should keep a special watech over possible economies. It was
explained that this was done as a normal process. The Chairman stated
that because of the increasing new demands of the Defence Serviees and
the limited amount of money available, the incentive for economy in stand-
ing charges was perhaps greater on the military side than on the civil. The
Committee were satisfied that a rigorous financial control was being
exercised. but desired that a report should be submitted next year on the

result of the reduction and simplification of budget headings referred to
in the last sentence of the Memorandum.

~



46

?. Item 48.—Percentage of establishment charges in the Military
Engineer Services—The report (Appendix XVI) on this subject was next
subjected to an examination. A member of the Committee desired to know
the extra cost attributable to the fact that the Military Engineering estab-
lishment was not determined solely by the requirements of peace time work.
It was expl;uned that it was impossible to work it out with any accuracy
as the M_ﬂltqry Engineer Service was not strictly comparable with an
organization in which the establishment was kept only for a definite pro-
gramme of work. In regard to the rather high percentage of establishment
chargeq, the Auditor General explained that apart from the factors men--
tioned in the report submitted on the subject, there were a few others requir-
ing mention, such as the institution of the cadre of Surveyors of Works
and the Quetta Reconstruction requiring a bigger establishment during
the initial stages. It was hoped, however, that the creation of the cadre of
Surveyors of Works would ultimately lead’to economy in the cost of
works. ' The Committee felt that even after making full allowance for the
various factors mentioned, there was scope for further economies, aud
recommended that the Defence Department should make an endeavour
to reduce the percentage of establishment charges. The ratio should be
reported upon annually, clearly irrelevant factors being discounted and
the calculation of the ratio being made on the same basis as that made by
the Accountant General, Central Revenues, in respeet of Central Publie
Works Department Establishment charges. ‘

8. Item 49.—Surveyors of Works—The Committee desired further
information regarding the shortage in the cadre of Surveyors of Works
mentioned in the report (Appendix XVII) of the Director of Audit,
Defence Services. The Financial Adviser, Military Finance, undertook
to supply the information at a later meeting.

9. Item 50.—Defence Reserve Fund.—In connection with the report
(Appendix XVIII) on the Defence Reserve Fund, the question was raised
whether the Frund could continue to play the same role in the Defence Ser-
vices budget as it used to in the past. After some discussion the Com-
mittee came to the conclusion that the justification for the continuance of
the Defence Services Reserve Fund on the basis on which it had been main-
tained in recent years, appeared to have ceased, and that the question of
continuing any such device in future would require separate justification.

10. Item 51.—Military Grass Farms—The Committee agreed with the
conclusion in the report (Appendix XIX) on the subject that, because of
the progressive mechanization of the army in India and the consequent
reduction in the requirements of the fodder, a scheme for expanding
Military Grass Farms could not profitably be embarked upon.

11. Item 52.—Dairy Farms—After considering the report (Appendix
XX) on the subject, the Committee were satisfied that the produce of the
Dairy Farms was not being sold to the troops unduly cheaply. A mgrpber
of the Committee raised the question that the rates charged to the civilian
purchasers should be the full market rates. But it was explained that 1t
was only the casual surplus which was sold to civilians, and that the finan-
cial effect of the proposal would be insignificant.

12. Item 53.—Revision of the forms of accounts of the Medical Stores
Depots.—In connection with the report ( Appendix XXI) on the above
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subject, the Auditor General stated that the accounts of these Depots had
greatly improved in the past 5 or 6 years ; and that they now showed the
financial position from every point of view very clearly. The Committee
desired that a report should be submitted to them on the results of the
review of the present organization of the Medical Stores Depots which is
now under consideration by a departmental committee.

13. Item 54.—Clothing Factory—The Committee accepted the con-
clusion in the report (Appendix XXII) on the above subject.

The Committee adjourned till 2-30 p.M.
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Proceedings of ‘the second meeting of the Mili Accounts Commi
held on Wednesday, the 9th August 1;;!? at 2-30 P.M. “9‘

PrEsgnT

The Hon’ble Sir JerEmy Raisman, C.S.I, C.LE., 1C.S. Finance
Member, Chairman.

Mr. S. SATYAMURTL )
Mr. B. Das.

The Hon’ble Mr. C. E. Jones, CIE, 1CS,
Finance Secretary. J ’

Mr. C. M. G. Oewvig, C.B.E., 1.C.S., Sec- )
retary, Defence Department. *

Mr. E. T. Coarss, C.I.E.,, I.C.S. Financial
Adviser, Military Finance.

Mr. M. R. CosurN, C.LE., O.B.E., Military %
Accountant General.

Mr. V. NartesaN, Deputy Financial Adviser,
Military Finance.

J
Sir Ernest Buroon, K.C.IE, C.8.I., ICS,
Auditor General.

Mr. W. R. Texnant, 1.C.S,, Director of Audit,
Defence Services.

14. The Committee took up the consideration of the Report of the
Director of Audit, Defence Services.

15. Paragraph 5, read with paragraphs 3, 7 and 8 of the Appropria-
tion Report.—In the course of the examination of the variations between
the original budget estimates and the actuals for the vear 1937-38, the
Committee noticed that one of the factors contributing to the excess over
tbe original budget provision was the application to British troops in
India of certain concessions sanctioned by His Majesty’s Government to
all Dritish troops in the middle of the year. It was explained that the
Government of India had already made representations to His Majesty’s
Government regarding the need for giving adequate notice in such cases.
The Committee endorsed the attitude of the Government of India in this
matter.

The Committee noted that, with effect from the year 1938-39, the
Defence Services were not entitled to get a refund of the excise duty on
petrol consumed by them. |
~ 16. Paragraph 12—The Director of Audit, Defence Services stated
that orders for improving the machinery for the collection of data. to
facilitate more accurate revised estimating in respect of Head 3-D had
been issued.

17. Paragraph 13—In regard to the wide variations between the
modified appropriation and the actual expenditure under the minor heads
of sub-head 5-A-Royal Indian Army -Service Corps, it was explained that
the: wariation in. this ;year: should be: agiewsd a3-8R Amdm,c.iqal lapse due
to -the exceptional circumstances arising: from: :the: Wasmiristan Opera-
tions.

> Members.

Whiilnesses.
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18. Paragraph 16.—In connection with the mistakes mentioned in the
~Audit Report, the Auditor General pointed out that some years ago, on
the recommendation of the Public Accounts Committee, orders had been
issued that the Appropriation Accounts and the Audit Report thereon
should be studied very carefully by the officers responsible for controlling
grants or controlling any financial operations. Those orders, which are
scrupulously observed in practice, have a salutary effect.

19. Financial irregularities—Paragraphs 21 to 29.—The Committee
agreed that no further action was required with regard to the items men-
tioned in these paragraphs ; but in the case mentioned in paragraph 28;
regarding the unauthorized renewal of a tennis court, the Committee
desired to record their view that the transaction was gravely irregular.

20. Review of expendityre om the Mihtary Engineer Services.—The
Committee examined at great length the -expenditure on the Military
Engineer Services and expressed their appreciation of the extremely use-
ful review of this expenditure in the Appropriation Accounts. The
Auditor General stated that some years ago, fairly large diversions irom
the original programme of works were a normal feature ; but that a very
considerable measure of improvement had now taken place. A memter
of the Committee drew attention to the fact that the amount of lapses had
been increasing vear by vear. This led to a lengthy discussion, in the
course of which the Financial Adviser, Military Finance. explained that
the cause of the large lapses was to be found in the system of automatic
regrants which had resulted in preventing the rush of expenditure in
March. Looked at in that light the lapses reflected better control of
expenditure. The Committee, however, desired to know whether there
had been any improvement in this respect in 1938-39, and the Finarcial
Adviser, Military Finance, undertook to supply the information at the
next meeting. The Committee ended by endorsing the opinion of tihe
Auditor General that, tested in the light of experience, the system of
antomatic regrants had proved to be beneficial.

The Committee noted that, when the system of making allotments only
to those works which had been properly considered and previously accepted,
had been in operation for a year or two longer, the necessity for deviating
from the original programme would be limited to cases of extreme urgency,

which could not possibly be foreseen at the time of framing the budget
estimates.

91. The Committee then went through Appendix I of the Appropria-
tion Accounts in great detail. One aspect of the matter—namely, tke
exclusion from the Appendix of cases in which the whole amount originally
granted for a specific purpose was withdrawn on account of the execution
of the work having been postponed or abandoned as a result of military
policy—was left over for discussion at the next meeting.

The discussion on the review of the Military Engineer Sex:viees was
wound up by the Committee making the following. recommendations :—
" (1) The ihclusion in works estimates of a substantial margin for
' possible oissioris ahd unforescen items of expenditure is {0
s e deprecated ; the estimatés should approximate more closely
T AT e detunk requireentsy; GG ot T
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(2) Recoveries on account of rent, water and electricity shounld-be
made within the time allowed, vide paragraph 104 of the
Appropriation Report.

(3) Special efforts should be made to see that there is as little delay

as possible in the payment of contractors’ bills, including
their final bills.

The Committee adjourned till 11 A .M. next day.
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Prooeedings of the third meeting of the Military Accounts Committee
held on Thursday, the 10th August 1939, at 11 A.M.

PrESENT :

The Hon’ble Sir JErEMY Rarmsman, C.S.I, C.I.E., 1.C.S., Finance
Member, Chairman.

Mr. S. SATYAMURTL I
Mr. B. Das.

The Hon’ble Mr. C. E. Jones, C.1I.LE,, 1.C.S,,
Finance Secretary. )

Mr. C. M. G. Ogvig, CB.E, I.C.S., Sec- |
retary, Defence Department.

Mr. E. T. Coares, C.ILE, 1.C.S,, Finan-ial
Adviser, Military Finance. L

Mr. M. R. CoBurn, C.ILE, O.B.E. Military
Accountant General.

Mr. V. NartesaN, Deputy Financial Adviser,
Sir EenesT Burbon, K.C.1.LE., C.8.1., 1.C'S..
Auditor General.

Mr. W. R. TennanT, 1.C.S,, Director of Audit.
Defence Services.

22. As desired by the Committee, the Financial Adviser, Military
Finance, gave the necessary information regarding the shortage in the
cadre of Surveyors of Works. It was explained that quantity-surveying
was a very technical and specialized business, requiring a period of over
5 years for training. 48 Indians had been recruited as Grade I and
Grade II Assistants and were being trained for ultimate employment as
Surveyors of Works after they had passed the Chartered Surveyors’

Institute’s Examination and gained the necessary experience. The Com-
mittee regarded the position as satisfactory.

\ Members.

Witnesses.

J

23. As regards the amount of lapsed provision for works in 1938-39,
which the Committee had desired to know, it was reported that the lapse
was Rs. 19 lakhs, out of which Rs. 12 lakhs were for regrants and only
Rs. 7 lakhs represented a genuine lapse. There was thus a considerable

improvement over the results of 1937-38 when the lapse amounted to 31
lakhs.

24. The next question taken up was the exclusion from Appendix I
of the Appropriation Accounts of cases in which the whole amount pre-
viously granted for a specific purpose was withdrawn on account of the
execution of the works having been postponed or abandoned as a result
of military policy. After some discussion it was decided that the total
number and total cost of such works should be shown in Appendix I along
with the details of works over Rs. 50,000. Moreover, the Director of Auadit,
Defence Services, will draw attention to any other cases which, in his
opinion, should be brought to the notice of the Committee.



652

25. The Committee then resumed the consideration of the Audit
" Report. In connection with the audit of Stores and Supply Accounts, a
membe‘r.of the Committee drew attention to the fact that certain military
authqnjzles had placed indents with the Indian Stores Department, London,
for ridiculously small amounts. The Financial Adviser, Military Finance,
made a special note of the point.

26. Paragraph 40.—Faultily expressed rules or orders—It was
gxplalned that the Financial Adviser, Military Finance, had recently
issued orders greatly improving the drafts of new orders as well as the
revision of the old one ; and that the Director of Audit, Defence Services,
was now being associated with the drafting.

Appropriation Accounts.

27. Paragraph 61.—Ezxcess under the *heads (h) and (1), Ceniral
Revision Section and Director of Regulations amd Forms.—The Defence
Secretary stated that detailed instructions had been issued to take account
of all commitments so as to avoid excesses on account of belated debits from
the Civil Department. '

28. Paragraph 133 —The Financial Adviser, Military Finance, in-
formed the Committee that, in future, transfers to and from the Equalisa-
tion Funds would be shown clearly in the budget estimates.

29. Appendiz C.—The Committee considered that this Appeundix
might be dropped.

30. Appendiz F.—With regard to the remark in paragraph 1 of the
Appendix that private treaty sales as a normal arrangement had been dis-
continued in respect of all except important commodities such as metals,
machinery, gunny bags, ete., the Committee considered that any departure
from the procedure of sales by auction should require special justifica-
tion.

Commerctal Appendiz.

31. Medical Stores Depots—The Committee noted with satisfaction
that the loss on the working of the Depots had gone down considerably in
1937-38, as compared with previous years. It was hoped that it might be
further reduced as a result of the report of the Committee appointed to
examine the present organization of the Depots.

The Committee adjourned at 1-30 p.M.



APPENDIX L

Statement showing action taken or proposed to be taken on
recommendations made by the Central Public Accounts

Committee.

PART I —Civil Posts and Telegraphs, and Defence
Services.




54

Statement showing action taken or proposed to be taken on recom

PART I.—Civil, Posts and Tele

No.

Year
of

Report.

Paragraph of
the Report or
Prooeedings.

Recommendations or suggestions.

1935-36
1936-37

1935-36
1936-37

1935-36
1936-37

1938-37

1936-37

1936-37

1936-37

1936-37

10-R. .
and 7-P.
1.P.

5-P.
3-P.

8‘P. . L
5-P.

2-P. L3 L d

9-P.

10-P.

7-R. . .
and
13-P.

13-P. . .

Education, Health and Lands Department.

That the conference proposed to be held between
representatives of the Education, Health and
Lands and Defence Departments should
seriously consider whether the transfer of
work connected with the Army from the
Mathematical Instrument Office is in the
interests of India as a whole.

That the efforts to increase the sales of Mape
of thendlbp Beoc:ld .n‘:i Issue Office should be
vigorously pursu and a further report on
the results achieved should be submitted
next year.

That a further report on the question of the
necessity for retaining the post of Director of
the Botanical Survey should be submitted
next year.

That it should be made known through the Pro-
vineial Governments that the Mathematical
Instrument Office in prepared to undertake
work Tor educational institutions and local
bodies.

That a decision should be reached before next
year as regards the centralising of dairy farm
research or, if no decision has been come to,
the question of terminating the contract for
the Wellington Mil<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>